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Report of the Joint Committee with regard to the extent of Illegal Mining done by

the Respondent No. 10 (M/s Tirupati Roadways), in the matter of OA No. 752 of

2023; Narender Kumar V/s Union of India and Ors. in compliance to orders of

Hon'ble NGT dated 04.01.2024.

1. Background and the Orders of Hon'ble National Green Tribunal:

In the matter of OA No. 752 of 2023; Narender Kumar V/s Union of India and Ors, Hon'ble

National Green Tribunal vide Order dated 04.01.2024, had constituted a joint Committee with a

direction to the Committee to i) carry out spot inspection, ii) examine the relevant record and

iii) submit the report relating to extent of illegal mining by respondent no. 10, extent of

environmental damage caused in the process and remedial action. IN compliance to this order,

an interim report was filed on 28/02/2024 after the site visit conducted on 08/02/2024, by the

Joint Committee. The interim report of the Joint Committee was considered by the Hon'ble

National Green Tribunal on 10/05/2024 and the following directions were issued vide order

dated 10/05/2024 (Annexure-1):

Para 8: "In the above circumstances, we direct respondent no. 4 to duly consider the

recommendation made in the Mining Committee by following the principles of "Natural Justice"

and take appropriate decision within a period of two weeks from today and submit action taken

report before the Tribunal immediately thereafter"

Para 9: A request letter has been received from the Joint Committee dated 08.05.2024 seeking

extension of time to file the final report so that extent of environmental damage caused through

illegal excavation of minerals may be analysed and remedial action may be taken in this regard. For

the reasons which are disclosed in the request letter, the prayer is allowed and further four week's

time is granted to file the report..."

The 04 members of the Joint Committee namely DC, Panchkula, MS, HSPCB, SME, Mines and

Geology Department, Haryana and DSP, Vigilance Department, Panchkula, again submitted request

for extension of time line for two weeks, to Hon'ble National Green Tribunal vide letter 31/07/2024

(Annexure-2)

It was observed and directed by Hon'ble NGT vide order dated 01/08/2024 (Annexure-3) that:

Para 03: "A communication has been received from the Joint Committee seeking extension of time

for filing the final report on the ground that the verification for determining the extent of illegal
mining accurately, assessment of environmental damage, identification of necessary remedial action

based on finding and compilation of the report is in progress.

Para 04: For the reasons reflected in the request letter, further two weeks' time as prayed is granted
to the Joint Commitiee to submit its report.

2. Compliance of the Directions of Hon'ble National Green Tribunal:

2.1. Action taken by Respondent No. 4 i.e. Department of Mines and Geology,
Government of Haryana.

The Department of Mines and Geology submitted the report (Annexure-4) before the Joint

Committee regarding the action taken so far, against the respondent No. 10 (M/s Tirupati

Roadways), as summarized below:

i. On receipt of the complaint by the Anti Corruption Burcau, the contract area was got

assessed through HARSAC along with mining officials, in terms of the quantity of

mineral excavated by the contractor company. Observing that the contractor company has

Page 1 of 8

808

8

Annexure - 1



809

9



810

10



811

11



812

12



813

13



814

14



815

15



 

 

1 

 

 

=wq  

Item No. 13         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
  

 

 

    Original Application No. 752/2023 
 

 Narender Kumar           Applicant 
  

Versus  
 Union of India & Ors.                      Respondent(s) 

 
 

Date of hearing: 10.05.2024 

 

 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

   HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 

   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
    

 Respondent: Mr. Rahul Khurana, Adv. for Respondent No. 3 to 7 
   Mr. Saurabh Rajpal, Mr. Vinay Kumar Singh & Mr. Siddhant Singh,  
   Advs. for R - 10  
 

 

 

ORDER 
 

 

1. In this Original Application, the applicant has raised the grievance 

that respondent no. 10 has done illegal mining much in excess of the 

permissible limit in violation of the EC condition and that the surprise 

check was done by the State Vigilance Department and it was found in 

that surprise check that respondent no. 10 had extracted minerals six 

times more than the permissible limit in the year and had caused huge 

loss of revenue of about Rs. 35 crores to the Government of Haryana. The 

recommendations of the Vigilance Department in the report dated 

13.07.2022 have been quoted by the NGT in the order dated 04.01.2024, 

we took note of the fact that in view of such a large scale illegal 

extraction, notice of termination of contract dated 22.08.2023 was issued 

to respondent no. 10 still the mining operation was continuing. 

  
2. In the aforesaid background, the Tribunal on 04.01.2024 had 

constituted a joint Committee with a direction to the Committee to carry 

out spot inspection, examine the relevant record and submit the report 

relating to extent of illegal mining by respondent no. 10, extent of 

environmental damage caused in the process and remedial action.  
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3. The interim report dated 28.02.2024 has been submitted by the 

joint Committee wherein the joint Committee after the site visit on 

08.02.2024 and after ascertaining the facts from other sources has found 

as under:- 

 

“6.0 ASCERTAIN THE FACTS REGARDING SURPRISE CHECK 
CONDUCTED BY STATE VIGILANCE BUREAU ON 11.05.2022 
 
That state Vigilance Bureau on source information, such as "GST, 
Royalty is being evaded by way of not issuing bills of the 
Trucks/Dumpers taking material from the mine at Ratewali, 
Panchkula and mining beyond permissible limit by M/s Tirupati 
Roadways Mine at Village- Rattewali", conducted a surprise check 
on 11.05.2022 with a team of officers (herein referred as team) of 
the above said site. During the surprise check, the team examined 
the relevant documents/records and it was revealed that during the 
period of 05 days from 05.05.2022 to 11.05.2022, a total number of 
1868 Trucks/Dumpers were found to be taking out the material. 
Whereas, bills mentioning GST and Royalty etc. of only 518 
Trucks/Dumpers were found to be issued. 
 
That thereafter on 13.05.2022 in the presence of Mining Officer, 
Senior Surveyor from Mining Department, Panchkula, Survey of the 
site (M/s Tirupati Roadways, Rattewali, Panchkula) was conducted 
by Officers/Officials of HARSAC, Gurugram to verify as to how much 
volume of material has been extracted from the said river/mine. 
Further, Principal Scientist, HARSAC, Gurugram vide report dated 
06.06.2022 reported to the Vigilance Department, Panchkula that 
total volume extracted is reported to be 4766079.68 MT (47.66 
LTPA). 
 
That as per clause 21 (A) specific conditions of Environment 
Clearance letter no. J11015/75/2017-IA. II(M) dated 21.02.2020 
issued to M/s Tirupati Roadways (Respondent no. 10), Rattewali, 
Panchkula, the permissible limits of river bed material (Boulder, 
Greval and Sand) shall be limited to only 8.39 LTPA (8390000 MT) 
instead of requested 19 LTPA from an effective mineable area of 
24.25 Ha with a maximum mineable depth of 1.33 meter from the 
original ground, and during the surprise check the extracted mining 
volume found beyond permissible limits, accordingly, the Inspector, 
State Vigilance Bureau, Panchkula sent a report dated 23.06.2022 
to the Deputy Inspector General, State Vigilance Bureau, Panchkula 
with the following recommendations:-  
 
1. A case May be registered under Section 420, 379, 414 of IPC and 

Section 4/21 of MMDR Act and 13 (2) r/w 13 (I) (d) of PC Act. 
against M/s Tirupati Roadways, owners of the firm and the 
unknown Government servants of Mining Department of 
Panchkula. 

2. In addition to the punitive action, as per the term and condition of 
the lease, recovery of loss of revenue may be made from M/s 
Tirupati Roadways. 

3. As per source report, it is reported that M/s Tirupati Roadways is 
still continuing with the illegal extraction of minerals/materials, 
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therefore, Mining Department should take effective steps for 
prevention of further loss of revenue. 

4. Mining Department should also get conducted geo-spatial surveys 
of all the mines through HARSAC to check loss of revenue. 
 
The copy of surprise check report dated 23.06.2022 is annexed as 
Annexure-R-5. 

 

 COMPLAINT LODGED-  
 
That Respondent No. 10 (Tirupati Roadways) extracted beyond 
permissible limits minerals/materials for which Environment 
Clearance granted and during the surprise check dated 11.05.2022, 
several others offences found committed by the Respondent no. 10, 
Sh. Shreef Singh, DSP, State Vigilance Bureau lodged a FIR 
(09/2022) on 25/08/2022 against the M/s Tirupati Roadways and 
Officers/Officials of the Mining Geology Department under the 
Section 379, 414, 420 of IPC, 1860 & Section 4, 21 of Mines and 
Minerals (Development and Regulation) Act, 1957 and 13 (2), 13 (I) 
(a) of Prevention of Corruption Act, 1988 (Annexure- R-6). 
 

 HARSAC REPORT DATED 06.06.2022-  
 

That State Vigilance Bureau, Panchkula, Haryana vide letter no. Spl 
01/PS/SVB/PKL dated 12.05.2022 has requested to HARSAC to 
measure the volume of material extracted from mines at Village 
Rattewali, by M/s Tirupati Roadways Mining site. Therefore, 
HARSAC has conducted the DGPS survey at Rattewali mining site on 
13.05.2022 along with officials of State Vigilance Bureau, Sr. 
Surveyor of head office Mines and Geology, and Mining officer 
Panchkula, Haryana as per their directions and requirements. 

 

 METHODOLOGY FOR CALCULATION VOLUME EXTRACTED 
MATERIAL-  
 
To perform the following analysis of surface volume and extracted 
material from the river bed at very first we have to fix a ground 
level contour from SOI toposheet. The vertical accuracy of the 
Differential Global Positioning system (DGPS) instrument is 
evaluated by comparing with Survey of India (SOI) 360m contour of 
the M/S Tirupati Roadways and its Surroundings area through 
DGPS readings. It seems that the DGPS, Z value approximately [t 
1.14) is high from the SOI contour. So, the observed value from 
DGPS surveyed points are subtracted by the value of 1.14 m to 
achieved the nearest correct Z value. With the help of corrected 
DGPS points we have created digital elevation model (DEMJ raster 
surface to put forwarding the process we have generate surface 
contour using GIS Environment. After that we have proceed to the 
calculating process. 
 

 HARSAC SURFACE VOLUME ANALYSIS OF MATERIAL 
EXTRACTED-  
 

As per the Mining plan the existing River Bed Level value is 356.8 M 
and permissible River Bed Level value is 353.8 M subject to verify 
from Mining Department. The current deepest River Bed Level 
measured on one site is 342.30 M through DGPS survey. Elevation 
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difference is 11.497 meters beyond the permissive level. Total Mining 
Area is 45 hectares as per Mining Plan and mining activity occurred 
in 30.84 hectares. 
 

 HARSAC CONCLUSION- 
 

Based on interpretation / analysis of mining plan it is seems that 
the existing River Bed Level value is fixed but the river bed level is 
dependent on gradient variations due to slope, and aspect, 
geological structure, elevation pattern, nature of rocks, hydrological 
settings and Land-Use Land-Cover. Thus, it is submitted that the 
volume calculation is not fixed for the entire area of interest (AOI) 
due to the above relevant factors. The entire report is prepared as 
per the information (existing level of river bed and permissive level 
of river bed) available in the mining plan provided by email dated 
17/05/2022. 
 
The copy of HARSAC report dated 06.06.2022 is annexed as 
Annexure- R-7. 

 

 STATUS REPORT OF FIR-  

 
That as mentioned above a FIR has been registered against the M/s 
Tirupati Roadways and the unknown officers/Officials of the Mining 
Department at PS, ACB, Panchkula. Investigation report dated 
27.02.2024 received from the DSP, ACB, Panchkula and submitted 
that searches were conducted at the office of Mining Site and Office 
of accused firm. Relevant persons/Officials have been examined 
from accused firm M/s Triupati Roadways Mine and Tirupati 
Roadways Mine and documents received during investigation from 
the Mining Department and Officers/Officials of Mining Department 
are being examined. 
 
Investigation conducted so far has revealed that here is conspiracy 
of mining officers/officials with the owners of the said firm in getting 
extracted huge volume of material more than the permissible limit. 
Still the case is under investigation and the same will be concluded 
shortly (Annexure- R-8).” 

 

 
4. The report of the joint Committee on page 343 also states about 

conspiracy of Mining Officers/Officials with the Project Proponent by 

observing as under:- 

 
 

“Investigation conducted so far has revealed that here is 
conspiracy of mining officers/officials with the owners of the said 
firm in getting extracted huge volume of material more than the 
permissible limit. Still the case is under investigation and the 
same will be concluded shortly (Annexure- R-8).” 

 
 

5. The interim report of the joint Committee mentions as many as 15 

points relating to compliance of EC conditions in the tabulated form and 
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records as many as seven non-compliance by the respondent no. 10. The 

observation of the joint Committee in the interim report is as under:- 

 

“Observations of the Joint Committee:  

1. During inspection of the Joint Committee on 08.02.2024, it was 

found that mining has been done within the pillars installed by 

the Revenue Department and Mining Department and same has 

been verified by the Tehsildar, Panchkula that no mining was 

done beyond the pillars. However, the committee observed that 

the PP has made Mining beyond 1.33 mtr. which is permitted in 

the Environment Clearance. Besides the mining is not being done 

in scientific way and formation of ponding was seen in the river 

bed. No water flow was observed on the day of inspection as this 

river is tributary of Tangri and a seasonal river. 

2. The Mining Department has been asked to provide the detail of 

exact mineable mineral excavated from the river bed. Further, the 

Mining Department has asked for three weeks time from the Joint 

Committee to provide the above mentioned details/information 

and to complete the survey. In case if Mining Department submit 

report that mineable mineral excavated in excess to the EC 

conditions, then HSPCB will impose Environmental 

Compensation. 

3. As submitted by the DSP, Vigilance a FIR under Mines and 

Minerals Act, IPC and Prevention of corruption has been lodged 

against the PP and the investigation is under process.” 

 

 

6. Considering the seriousness of the matter, the joint Committee in 

the interim report has made following recommendations:- 

 

“Recommendation/Remedial action:  

Joint Committee observed that the PP has not complied with the 
EC conditions hence LOI may be suspended by the Mines and 
Geology Department, Haryana till verification is completed by 
Joint Committee and final report is submitted by the Mining 
Department as stated in observation no. 2.” 

 
7. In terms of the said recommendations, the Mining and Geology 

Department was required to consider suspending the LOI issued to the 

PP till verification is completed by the joint Committee and the final 

report is submitted. Though this recommendation was made on 

28.02.2024, and more than two months have passed thereafter, but no 

13 820

20



 

 

6 

 

 

action taken by the Mining and Geology Department, Respondent No. 4 

has been pointed out. 

 
8. In the above circumstances, we direct respondent no. 4 to duly 

consider the recommendation made in the Mining Committee by following 

the principles of ‘Natural Justice’ and take appropriate decision within a 

period of two weeks from today and submit action taken report before the 

Tribunal immediately thereafter.  

 
9. A request letter has been received from the Joint Committee dated 

08.05.2024 seeking extension of time to file the final report so that extent 

of environmental damage caused through illegal excavation of minerals 

may be analysed and remedial action may be taken in this regard. For the 

reasons which are disclosed in the request letter, the prayer is allowed 

and further four week’s time is granted to file the report.  

 
10. The respondent no. 10 has filed objection to the joint Committee 

report but on perusal thereto, we find that all the findings which are 

recorded in the interim report have not been questioned nor any 

reasonable material has been enclosed to doubt the same.  

 
11. List on 01.08.2024.  

 

Prakash Shrivastava, CP 

 
 

Sudhir Agarwal, JM 
 
 
 

Dr. A. Senthil Vel, EM 
May 10, 2024 
Original Application No. 752/2023 
SN 
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To 

The Hon'ble Chairperson 

and his Companion Members of the 

Hon'ble National Green Tribunal, 

New Delhi. 

Subject: OA No. 752/2023 (Narender Kumar V/s Union of India and Ors.) 

We. the Joint Committee constituted as per the Hon'ble NGT Order dated 4 01 2024 in 

Onginal Application No. 752 of 2023 (Narender Kumar V/s Union of India and Ors ), nerety 

submit this request for kind consideration of Hon'ble NGT. 

Background: 

" Pursuant to the NGT order, the meeting of Joint Committee was held on 25 082024 

wherein it was observed that while the survey conducted by mining on 08022024 

indicated additional illegal mining of 18828 MT quantity was extracted legaily 

amounting to Rs. 3600000.00, the survey conducted by the Surveyor of Respondent No 

10 i.e. Tirupati Roadways showed no violation. Therefore, in víew of this, a decision was 

taken by the Joint Committee to get a survey conducted from 3 agency nanely 

DRIISHYA & HARSAC, to validate the extent of illegal mining reported by Mining 

department. 

The Joint Committee engaged the services of DRIISHYA agency to conduct a survey 

The report from DRIISHYA agency is still awafted. 

Further, M/s Tirupati mines was suspended by the Mining Department (copy 

attached). 
Request for Extension of Time: 

Dod- |07) 2024 

" Gven the ongoing verification process and pending survey report, the Joint Committee 

request an extension of time to: 

o Determine the extent of illegal mining accurately. 

o Assessing the environmental damage. 

o ldentify necessary remedial actions based on findings. 

o Compile a comprehensive final report. 

" That the DRIISHYA agency asSured that within 3-4 days they will submit the report to 

the Joint Committee, therefore joint committee needs some additional times for 

examination of report and all other relevant documents. 

In light of the abovementioned facts, the Joint Committee pray before this Hon'ble NGT 

for addtional 02 weeks times for the above tasks and this extension will allow Joint 

Committee to provide an accurate and well-informed report to the Hon'ble NGT Mining 

Operation has already been suspended. After receiving of report, further action will be 

taken against Project Proponent by concerned Departments. 

Depsty mmissioner, 
Pubkula 

SME, Mines & Geology 
Department, Haryana 

Doa HSPCB 

HSPcB 
Member Secretary, 

Voartment, 
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Item No. 12  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 752/2023 

Narender Kumar  Applicant 
Versus 

Union of India & Ors.       Respondent(s) 

Date of hearing: 01.08.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Ms. Shalabh Singhal, Mr. Gaurav Bansal, Ms. Nandita Bansal & Ms.  
Chandrika Upadhyaya, Advs.   

Respondent: Mr. Rahul Khurana, Adv. for Respondent No. 3 to 7  
Mr. Saurabh Rajpal, Mr. Vinay Kumar Singh & Mr. Siddhant Singh,  
Advs. for R - 10  
Mr. Ashutosh Agarwal & Mr. Attin Shankar Rastogi, Advs. for MoEF & CC 
(Through VC)     

ORDER 

1. In this original application, the grievance of Applicant is in respect 

of illegal mining by Respondent No. 10 in excess of permissible limit.  

2. The Tribunal had constituted a Joint Committee which had 

submitted the interim report on 28.02.2024 which was considered by the 

Tribunal on 10.05.2024. The final report of the Joint Committee is 

awaited. 

3. A communication has been received from the Joint Committee 

seeking extension of time for filing the final report on the ground that the 

verification for determining the extent of illegal mining accurately, 

assessment of environmental damage, identification of necessary 

remedial action based on finding and compilation of the report is in 

progress. 
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4. For the reasons reflected in the request letter, further two weeks’ 

time as prayed is granted to the Joint Committee to submit its report.  

5. The prayer made by Counsel for Respondent No. 10 for grant of 

four weeks’ time after the submission of report for filing objection to the 

report is accepted. 

6. List on 12.11.2024.  

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

August 01, 2024 
Original Application No. 752/2023 
DV 
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Minutes of the 3d meeting held under the Chairmanship of Worthy Deputy 
Commissioner, Panchkula on 06.05.2024 at Mini Secretariat, Sector-1, 
Panchkula in O.A. No. 752 of 20233 titled Narender Kumar Vls Union of India 
&0rs. 

The 3rd meeting of Joint Committee constituted by Hon'ble NGT vide its order 

dated 01.03.2024 in O.A. No. 752 of 2023 titled Narender Kumar V/s Union of India 

& Ors was held on 06.05.2024 at 04.00 Hrs at Mini Secretariat, Sector-1, Panchkula, 

in compliance of the directions issued by Hon'ble NGT. The list of participants is 
attached at Annex. 

Member Secretary, Haryana State Pollution Control Board welcomed all the 

participants and briefly explained the objective of the meeting. Further, MS, HSPCB 

informed the Joint Committee that Mining Department has submitted the report dated 

25.04.2024 and as decided in the previous meeting, a request letter on behalf DC, 

Panchkula has been issued to the DRIISHYA for conducting drone survey of the site 

in question. 

The Joint Committee members discussed and examined the report submitted by 
the Mining Department and all the members agreed to the point that before reaching 
any conclusion there is need/requirement to conduct the site visit at earliest and 

verification or analysis of facts submitted by the Mining Department in the report. The 
discussion held in the meeting and the decisions taken are as below: 

1. The Joint Committee will conduct site visit on 07.05.2024 and all the 
concerned members are requested to be presernt at the site before 10.30 
AM. 

2. The concerned Officials/Officers of the Mining Department, Panchkula will 

remain present at the site alongwith all the relevant/necessary documents 
and reports. Further, the Competent Surveyor of the Mining Department will 

also remain present at the site. 

The meeting ended with thanks to all participants. 

Regtonal Officer, 
HSPCB, Panchkula 
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Minutes of the 3rd meeting was held on 25.06.2024 at 11.30 AM under the 
Chairmanship of Sh. Pardeep Kumar, LA.S, Member Secretary, HSPCB in the 
HSPCB Conference Room, C-11, Sector-6, Panchkula in the matter of OA No. 
752/2023 titled as Narender Kumar V/s Union of India & Ors. 

The meeting of Joint Committee of statutory regulators, Central Pollution Control 
Board, Department of Mines and Geology. State of Haryana, Haryana State Pollution 
Control Board, Vigilance Department, State of Haryana and District Magistrate, 
Panchkula Constituted by Hon'ble NGT. vide its order dated 04.01.2024 in the matter 

of OA No. 752/2023 titled as Narender Kumar Vs Union of India and others was held 
on 25.06.2024 at 11.30 AM in the HSPCB Conference Room, C-11, Sector-6, 

Panchkula in compliance the directions of Hon'ble NGT. 

At the outset, Regional Officer, HSPCB, Panchkula Region welcomed all the 

participants present in the meeting on behalf of Member Secretary, HSPCB and 
apprised that Hon'ble NGT directed the Joint Committee to file final report before the 
next date of hearing in this matter. Following officers attended the meeting and site 
visit: 

1. Sh. Gurnam Singh, Regional Director, CPCB. 
2. Sh. Vijay Kumar Nehra, DSP, ACB, Panchkula. 
3. Dr. Madhvi Gupta, SME, Mines & Geology Department. 
4. Sh. Sudhir Mohan, Regional Officer, Panchkula Region. 
5. Sh. Ramesh Kumar, Mining Officer, Mines & Geology Department. 
6. Sh. Gurpreet Sabharwal, Representative of Respondent no. 10 (M/s Tirupati 

Roadways). 
Regional officer briefed survey was completed by the surveyor of the M/s 

Tirupati Roadways in the presence of the mining officials and the Committee on 

15.05.2024 and submitted his report to the committee. 
During the meeting, Survey report of M/s Tirupati Roadways, Rattewali has been 

examined, and discrepancy observed between the report of mining Department and 
Respondent no. 10 report. 

Surveyor of the M/s Tirupati Roadways informed that they have conducted a 
survey from unmined block upper stream (U/S) of the river and the unmined block 
downstream (D/S) of the river. Further he added that there is availability of excess 
replenishment & material available in the river bed. 

It was observed that report submitted by the M/s Tirupati Roadways showing no 
violation and no illegal mining has been done by them but according to the report of 

Mining Department, Panchkula unit has made the violation and 18828 quantity was 
extracted illegally amounting to Rs. 3600000. In the past as per report of mining 
department unit had made the violation i.e. 

Sr. No 

Total 

1 

2 

-4 

Date of Quantity ( Penalty @ 200 per 

13.05.2022 

11.10.2022 

15.06.2023 

MT 

47,66,079 95,32,16,000 
2,93,923 5,87,84,600 

16,44,500 32,89,00,000 
67,04,502 1,34,09,00,600 

inspection in MT) 
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Mining Department officials briefed that they also have conducted a survey and 
submitted the report of unmined block of the site. 

In the end it was decided by the Committee as there is discrepancy in both the 
report so let the 3 agency ie DRIISHYA, HARSAAC submit their report in the 

matter. 

During the discussion, MS, HSPCB asked the Mining Officials, whether any 
illegal mining was done by the PP in the past, if done, then provide the details of 

FIR/action taken report in this regard 
Further, MS, HSPCB asked the Mining Officials that if any technology is 

available to determine the illegal mining done by the PP in the past, then it may be 

done earliest. 
Representative of the M/s Tirupati Roadways informed the Joint Committee that 

they have deposited the earlier imposed penalty by the Mining Department on the 

PP for the excess mining i.e. @35,00,000 Lacs. 
Tne matter was discussed at length and after deliberations, the Joint Committee 

decided to invite the concerned officials of DRIISHYA/HARSAAC in the next meeting 

So that matter could be concluded at the earliest. 

Further, following directions were issued by the Committee: 

1. 

2. 

3 

Mining Department should submit their report along with the 

details of any FIR/ violations /Penalty imposed on the M/s 

Tirupati Roadways. 
Representative of the HARSAAC should be present in the next 

meeting along with report of site inspection reg. Illegal mining. 
Mining officials coordinate with the DRIISHYA and asked them to 

conduct the survey at the earliest and submit their report within 7 

days. 

The meeting ended with thanks to all participants. 

Regional Officer, 
Panchkula Region 
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Minutes of the 4th meeting held under the Chairmanship of Deputy Commissioner 

on 24.07.2024 in Conference Hall, Mini Secretariat, Sector-1, Panchkula in the 
matter of Narender Kumar V/s Union of India &Ors in O.A. No. 752/2023. 

The meeting of Joint Committee of statutory regulators, Central Pollution Control Board, 
Department of Mines and Geology, State of Haryana, Haryana State Pollution Control 
Board, Vigilance Department, State of Haryana and District Magistrate, Panchkula 
Constituted by Hon'ble NGT, vide its order dated 04.01.2024 in OA No. 752/2023 in the 
matter of Narender Kumar Vs Union of lndia and others was held on 24.07.2024 in 
Conference Hall, Mini Secretariat, Sector-1, Panchkula, in compliance of the directions 
of Hon'ble NGT. 

At the outset, Regional Officer, HSPCB, Panchkula Region welcomed all the 

participants present in the meeting on behalf DC, Panchkula and apprised that agenda 
f this meeting is to determine the extent of illegal mining/environmental damage 
caused by the respondent no. 10 and to identify the remedial action in this regard. 

Further it was informed that CPCB member, Sh. Gurnam Singh, Regional Director, 
Chandigarh has superannuated on 30.06.2024 and therefore Dr. Narender Sharma, Sc 

F and Regional Director has been nominated by CPCB, as a member of Joint 

Committee. Following officers attended the meeting: 

1. Sh. Yash Garg, IAS, Deputy Commissioner, Panchkula. 

2. Sh. Pardeep Kumar, lAS, Member Secretary, HSPCB, Panchkula. 

3. Sh. Narender Sharma, Regional Director, CPCB 

4. Sh. Vijay Kumar Nehra, DSP, ACB, Panchkula. 
5. Dr. Madhvi Gupta, SME, Mines & Geology Department. 

6. Sh. Sudhir Mohan, Regional Officer, Panchkula Region. 

7. Sh. Phool Kumar, COO, DRIISHYA. 

8. Dr. Anup Kumar, Principal Scientist, HARSAAC, Hisar. 
9. Sh. Rohan Kumar, Assistant, HARSAAC. 

The following point were discussed during the meeting: 

1. DRIISHYA Agency Survey Report: 

o Phool Kumar, COO, DRIISHYA informed the committee that they have 
prepared a survey report. 

However, submission of the report is contingent upon receiving payment. 

Madhvi Gupta, SME, Mining Department assured the committee that 

payment would be made to the DRIISHYA within 03 days as file is already 
approved from competent authority. 
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2. Deputy Commissioner, Panchkula directions: 

o Deputy Commissioner, Panchkula directed the Mining Department to expedite 
the payment to the DRIISHYA agency. As payment is assured by the SME, 

Mining Department, the Deputy Commissioner, Panchkula further directed the 

DRIISHYA to submit the survey report so that it could be analyzed and the 

final report be submit before the Hon'ble NGT. 

3. Vigilance Department update: 

o Representatives from the Vigilance Department shared that FIR already 

lodged against the respondent no. 10 and ongoing investigation is underway. 

4. CPCB request for review: 

o Sh. Narender Sharma, CPCB pointed out that in the previous report 

submitted by Joint Committee, there are some discrepancies/errors in 

interpretation of HARSAC Report, Conditions of Environmental Clearance 

and Approved Mining Plan. Therefore, quantum of illegal mining estimated in 
the previous report needs a review by the Joint Committee to ensure filing of 

a factually correct report before the Hon'ble NGT. 

5. Committee Decision: 

The Joint Committee decided to submit the report before the Hon'ble NGT on 

the basis of relevant records/data available and allocate 03 weeks times for 

assessing environmental damage caused by respondent no. 10 and 

necessary remedial action in this matter. 

The meeting ended with thanks to all participants 

Regional Officer, 
Panchkula Region. 
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Department of Mines and Geology Haryana 

30-Bays Building, Sector-17, Chaudigarh. 

Registered 

From 
The Director, 
Mines& Geology, Haryana 
30 Bays building, Sector-17, Chandigarh. 

27: 

To 
Panchku 

M/s Tirupati Roadways, 
Through its Proprietor Sh. Lakhmir Singh Sabharwal, 

# 3, Sadashiv Properties, Katras Road, 
Bank More, Dhanbad, Jharkhand-826001 

Memo No. DMG/HY/Cont./Rattewali Block/PKL B 10/2017/ 

Dated Chandigarh, the 

Acceptance of the highest bid in respect of the Boulder, Gravel and 

Sand minor mineral mine of "Rattewali Block/PKL B-10" having 

Tentative Area of 45.00 hectares in the district Panchkula, offered in 

e-auction held on 24-25.05.2017/ issuance of Letter of Intent (Lol)-

regarding. 

Subject: 

You participated in the e-auction held on 
24-25.05.2017 on the State 

Government web portal 
https://haryanaeprocurenent.gov.in 

after accepting the 

terms and conditions of the auction notice issued vide notification no. DMG/HY/e-

DMG/HY/e 
Auction/PKL/2015/1391 dated 17.04.2017, Corrigendum no. 

Auction/PKL/2015/1509 dated 21.04.2017 and another Corrigendum no. DMG/HY/e 

Auction/PKL/2015/1991 
dated 12.05.2017 in or1ler to obtain mining contract of 

minor mineral mine of the district Panchkula. You offered the highcst bid of 

Rs. 11,72,50,000/; [Rs. Eleven crore seventy two lacs fifty thousand only] per annun, 

gainst the Reserve Price of Rs. 08,18,00,000/, for obtaining the Mining Contract of Minor 

Mineral Mine namel Rattewali Block/PKL B 10' for extraction of Boulder, Gravei and 

Sand having tentative area of 45.00 hectares. The details of the khasra numbers of the 

tentativc area under above said Mining Block is attached as Annexure 'A' 

2. You are hereby informed that the State Government has accepted the highest bid of 

Rs. 11,72,50,000/- [Rs. Eleven crore seventy two lacs filty thousand only] per anium 

offered by you in respect of the above said minor mineral mine of 'Rattewali Block/PKI. B 

10 under the provisions of the Haryana Minor Mineral Concession, Stocking, Transporlation 

of Minerals & Prevention of Illegal Mining Rules-2012 (State Rules). Accordingly, you have 

become the successful bidder in respect of 'Rattewali Block/PKL B 10' of the distri 

Panchkula. 

The State Government having accepted the aforementioned highest bid offered by 
. 

ou, the Department is pleased to issue this Letter of Intent (Lol) in your favou: in respert o 
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Department of Mines and Geology Haryana 
30-Bays Building, Sector-17, Chandigarh. 

ne ining Block/area namely 'Rattewali Block/PKL B 10' subject to the following terms 

and conditions: 

The period of contract shall be 07 years and the same shall commence with effect 

from the date of grant of environmental clearance by competent authority or on 

expiry of a period of 12 months from the date of this communication of acceptance 

of highest bid/ issuance of "Letter of Intent", whichever is earlier; 

i) You may note that the detail of the area of the mining block is tentative and was 

notified on "as is where is basis" (refer condition no. 4 of the auction notice). In 

case of any inadvertent mistake, if any, the same would be rectified/ corrected 

before execution of the agreement (refer condition no. 3 of the auction notice); 

ii) No request regarding reduction in bid amount on account of reduction in land/area 

of the Mining block, including due to change in description of khasra 

numbers/location etc. at any stage will be entertained on any ground including 

loss/reduction of area for mining on account of compliance of applicable 

laws/restrictions. Needless to state that this also includes the changes, if any, as per 

condition no. 3 of auction notice. 

(iv) The amount of the highest bid i.e. Rs. 11,72,50,000/- [Rs. Eleven crore seventy two 

lacs fifty thousand only] per annum shall be the "Annual Contract Money" payable by 

you as the contractor money in the manner prescribed in the contract agreement to 

be executed on form MC-1 appended to State Rules; 

(v) The above said annual contract money shall be increased at the rate of 25% on 

completion of each block of three years. Accordingly, the year-wise amount of the 

annual contract money shall be as per details given below: 

Sr. No. Year of the Contract Period 
First Year 
Second Year 
Third Year 
Fourth Year 
Fifth Year 
Sixth Year 
Seventh Year 

Annual contract Money 
Rs. 11,72,50,000/ 
Rs. 11,72,50,000/-

Rs. 11,72,50,000/-
Rs. 14,65,62,500/-
Rs. 14,65,62,500/-
Rs. 14,65,62,500/-
Rs.18,32,03,125/ 

(vi) As per the terms and conditions of the grant, you are liable to deposit 

Rs. 02,93,12,500/- i.e. equal to 25% of the annual bid amount as "security deposit" 

out of which you have already deposited an amount of Rs. 01,17,25,000/-(Rs. One 

crore seventeen lacs twenty five thousand only) i.e. equal to 10% of the annual bid 

amount as 'initial bid security' after the conclu:sion of e-auction. The balance amount 
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Department of Mines and Geology Haryana 

30-Bays Building, Sector-17, Chandigarh. 
of Rs. 01,75,87,500/- of the bid security i.e. 15% of the annual bid amount 

alongwith one month's advance contract money shall be deposited before 

Commencement of the mining operations or on expiry of period of 12 months, 

whichever is earlier; 

(vii) You shall execute an Contract Agreement Deed in Form MC-I appended to the 

Haryana Minor Mineral Concession, Stocking, Transportation of Minerals & 

Prevention of llegal Mining Rules-2012 (the State Rules 2012) within a period of 90 

days from the date of issuance of this communication/grant of Lol; 

(vii) It may be pointed out that as per existing applicable rates the contract agreement 

has to be executed on Non Judicial Stamp papers worth Rs. 41,77,100/- (Rs. 

Forty one lacs seventy seven thousand one hundred only). 

(ix) The Contract Agreement executed shal be got duly registered under relevant law 

with concerned Registering Authority and you shall be liable to pay applicable stamp 

duty and registration fee etc. as per the applicable rates as demanded by the 

Registering Authority/ Revenue Department; 

) In case you fail to execute the Agreement Deed within the prescribed period of 90 

days, this Lol shall be deemed to have been revoked and the amount of initial bid 

security deposited at the time of auction shall be forfeited. Further, the balance 

amount of 15% towards the bid security, amounting to Rs. 01,75,87,500/- being 

the 15% of the annual bid amount, shall be recovered as arrears of land revenue and, 

you, as the Lol holder/ defaulter, shall be debarred from participation in any future 

auctions for a period of 5 years; 

(xi) You shall also furnish a solvent surety for a sum equal to the amount of the annual 

bid for execution of the Agreement. In case the surety offered by the contractor(s) 

during the subsistence of the contract is not found solvent, the contractor(s) shall 

offer another solvent surety and a supplementary deed shall be executed to this 

effect; 

(xii) After execution of Agreement, either before commencement of the mining operation 

or before expiry of the period of 12 months from the date of issuance of this Lol, 

whichever is earlier, in case of failure to deposit the balance 15% amount towards 

security [as required under clause (v) above] the acceptance of bid/issuance of 

Lol/execution of agreement shall be deemed to have been revoked and 10% amount 

deposited towards as initial bid security at the time of auction shall stand forfeited. 

Further, un-paid 15% amount towards security shall be recovered as arrears of land 
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Department of Mines and Geology Haryana 
30-Bays Building, Sector-17, Chandigarh. 

revenue and you shall debarred from participation in any subsequent bids for a 

period of 5 years; 

(Xii) You shall be liable to deposit the contract money in advance at monthly intervals as 

per provisions of Contract Agreement i.e. from the date of commencement of the 

contract Agreement; 

(xiv) You shall also deposit/ pay an additional amount equal to 10% of the due contract 

money along with the monthly installments towards the Mines and Mineral 

Development, Restoration and Rehabilitation Fund'. 

(xv) You shall also be liable to pay advance income tax as per provisions of Section 

206(c) of income tax act in addition to contract money, payable as per terms and 

conditions of contract agreement. 

(xvi) On enhancement of the contract money with the expiry of every three years period, 
you shall deposit the balance amount of security so as to upscale the security 

amount equal to 25% of the revised annual contract money as applicable for one 

year with respect to the next block of three years. No interest, whatsoever, shall be 

payable on the security amount deposited under the prescribed security head of the 

government; 

(xvii) You shall prepare a Mining Plan along with the Mine Closure Plan (Progressive & 

Final) as per chapter 10 of the State Rules for the "Mining Block" and shall not 

commence mining operations in any area except in accordance with such Mining 
Plan duly approved by an officer authorised by the Director, mines & Geology, in this 

behalf. 

(xviii) Further, the actual mining will be allowed to be commenced only after prior 
Environmental Clearance is obtained by you as the Lol holder/mining contractor for 

the Mining Block from the Competent Authority as permitted by the competent 
Authority required under EIA notification datec 14/9/2006, as amended from time 
to time by the MoE&F, Gol and guidelines/ circulars issued in this behalf; 

(xix) The Mining contractor to whom mining rights have been granted through this 
contract would also be liable to pay the following to the landowners to undertake 
mining operations: 

(a) Annual rent in respect of the land area blocked under the concession but 
not being operated, and 

(b) Rent plus compensation in respect of the area used for actual mining 
operations. 
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Department of Mines and Geology Haryana 
30-Bays Building, Sector-17, Chandigarh. (xx) The amount of annual rent and the compensation shall be settled mutually between 

the landowner and the mining contractor. In case of non-settlement of the rent and 

Compensation, the same shall be decided by the District Collector concerned in 

accordance with the provisions contained in Chapter 9 of the "Haryana Minor 

Mineral Concession, Stocking, and Transportation of Minerals and Prevention of 

Illegal Mining Rules, 2012"; 

(xxi) The total mineral excavated and stacked by the concession holder within the area 

granted on mining contract shall not exceed two times of the average monthly 

production as per approved Mining Plan at any point of time; 

(xxii) The Mining Contractor shall not stock any mineral outside the concession area 

granted on mining contract, without obtaining a valid license as per provisions 

contained in Chapter 14 of the State Rules; 

xxii) The contractor shall not carry out any mining operations in any reserved/ protected 

forest or any area prohibited by any law in force in India, or prohibited by any 

authority without obtaining prior permission in writing from such authority or 

officer authorized in this behalf. In case of refusal of permission by such authority or 

officer authorized in this behalf, contractor(s) shall not be entitled to claim any relief 

in payment of contract money on this account; 

(xxiv) Following are the general/ special conditions applicable for excavation of minor 

mineral(s) from river beds in order to ensure safety of river-beds, structures and the 

adjoining areas: 

(a) No mining would be permissible in a river-bed up to a distance of five times 

of the span of a bridge structure on up-stream side and ten times the span of 

such bridge structure on down-stream side, subject to a minimum of 250 

meters on the up-stream side and 500 meters on the down-stream side; 

(b) There shall be maintained an un-mined tlock of 50 meters width after every 

block of 1000 meters over which mining is undertaken or at such distance as 

may be directed by the Director or any otficer authorised by him; 

The maximum depth of mining in the river-bed shall not exceed three 

meters fronm the un-mined bed level at any point in time with proper bench 

formation; 

(d) Mining shall be restricted within the centra! 3/4th width of the river/ 

rivulet; 
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Department of Mines and Geology Haryana 

30-Bays Building, Sector-17, Chandigarh. 
(e) No mining shall be permissible in an area up to a width of 500 meters from 

the active edges of embankments in case of river Yamuna, 250 meters in 

case of Tangri, Markanda and Ghaggar and 100 meters on either side of all 

other rivers/ rivulets. (This clause is applicable for mining outside river bed 

area); 

Any other condition(s), as may be required by the Irrigation Department of 

the state from time to time for river-bed mining in consultation with the 

Mines & Geology Department, may be made applicable to the mining 

operations in river-beds. 

XXV) A safety margin of two meters (2m) shall be maintained above the ground water 

table while undertaking mining and no mining operations shall be permissible 

below this level unless a specific permission is obtained from the competent 

authority in this behalf. Further, the depth of excavation of mineral shall not exceed 

nine meters (9m) at any point of time.(This clause is applicable for mining outside 

river bed area); 

(xxvi) The contractor shall not undertake any mining operations in the area granted on 

mining contract without obtaining requisite permission from the competent 

authority as required for undertaking mining operations under relevant laws; 

(xxvii) The contractor shall be under obligation to carry out mining in accordance with all 

other provisions as applicable under the Mines Act, 1952, Mines and Minerals 

(Development and Regulation) Act, 1957, Indian Explosives Act, 1884, Forest 

(Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the rules 

made thereunder, Wild Life (Protection) Act, 1972, Water (Prevention and Control 

of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; 

4. Accordingly, you are advised to submit the Draft Contract Agreement on Form MC-I 

(in Five copies) appended to the State Rules-2012, first :opy of which shall be on the stamp 

paper of Rs. 41,77,100/-(Rs. Forty one lacs seventy seven thousand one hundred only) 

along with other requisite documents including a solvent surety(s) for a sum equal to the 

amount of the annual bid for execution of the agreement, within a period of 90 days from the 

date of issue of this bid acceptance letter and the Lol. 

S 
Mining Engineer, 

for Director Mines & Geology, 
Haryana. 
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Department of Mines and Geology Haryana 

30-Bays Building, Sector-17, Chandigarh. 

Endst.No. DMG/HY/Cont./Rattewali Block/PKL B 10/2017/26S 9 Dated: /6 G6 20|9 

A copy is forwarded to the following for information and necessary action 

please: 
1. The Chairman, Haryana State Pollution Control Board, Panchkula. 

2. The Deputy Commissioner, Panchkula. 

3 The Mining Officer, Mines & Geology Department, Panchkula. 

Miíng Engineer, 

for Director Mines & Geology, 
Haryan� 
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO 116, Ist & IInd Floor, Sector 25,  Panchkula
Ph. 0172-2566286 Email:- hspcbropkl@gmail.com

 E-mail: hspcb@hry.nic.in

                                                                                    

 

 To.

                M/s :Tirupati Roadways

                Village Rattewali

                                                                                    
Subject: Grant of consent to operate to M/s Tirupati Roadways.

              Please refer to your application no. 25083536 received on dated 2022-06-09 in

regional office Panchkula.With reference to your above application for consent to operate,M/s

Tirupati Roadways is here by granted consent as per following specification/Terms and

conditions.

                                                                                    

No. HSPCB/Consent/ : 313100422PANCTO25083536 Dated:22/07/2022

Consent Under  BOTH

Period of consent  01/10/2022 - 30/09/2024

Industry Type  Mining and ore beneficiation

Category  RED

Investment(In Lakh)  444.35001

Total Land Area(Sq.
meter)

 450000.0

Total Builtup Area(Sq.
meter)

 200.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  3.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA 0

Trade Effluent Parameters

1. NA 0

Number of stacks  1

Height of stack

1. NA 0 NA

Emission parameters

1. NA 0

Product Details
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Regional Officer,  Panchkula

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

1. Boulder, Gravel and
Sand  (GBS)  Minor
Minera l s

6334 Metric Tonnes/day

Capacity of boiler

1. NA 0

Type of Furnace

1. NA 0 NA

Type of Fuel

1. Diesel .001 KL/day

Raw Material Details

Boulder, Gravel and
Sand  (GBS)  Minor
Minera l s

6334 Metric Tonnes/Day

158165965



change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
 1. That the unit will comply the order/ direction issued by the Hon’ble Supreme Court of

India, Punjab & Haryana High Court, NGT, Environment Court or any other court.

2. That the unit will apply for renewal of consent to operate before 90 days from the expiry of

this CTO.

3. That the unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by

CPCB/ HSPCB and MOEF&CC.

4. In case, any violations is found at any stage, then this CTO, so granted, shall be revoked

without giving show cause notice.

5. Unit will also comply with all the conditions imposed in Environmental Clearance, CTE &

CTO.

6. Unit will submit 06 monthly compliance report in future also. 

 

Regional Officer, Panchkula

Haryana State Pollution Control Board.
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I;r'ont

Principal Scien tist
HARSAC, Node Gurugranr
CIS LAB,3rd Flor.rr, Ner"v Labour Court tluilding
MiniSecrctariat, Gu rugra rtr - 12 2 001

'l'o

Sh. l)albir,singll
lnspectol of Police,

State Vigilance llu rea u H:rryana
H eadq ua rters, Scctor-23, Pa n chku la

Letter No: HARSAC/GGI\4/20'ZZ/AO3- "2oS natc: O6-O 6--?OS,t

Subiect: l{egarding subnrission of l'clrort to nlcasure volurne of nraterial cxtracted
fronr the nrine at Rattewala Village, District Panchl<ula, Haryatra,

\4/ith lelercncc to lt,ttr.r' 1ro. Spl 01/PS/SVIJ/PI(l- tlateri t'2.05.20'Zz
Sttperintendent of Police'state vigileucr, I-JLrrclu, Panchl<ula, Haryarrar. Thc:rrr;rlysis anti
survey l epol't including tablcs, tact, irrtd conclusiorrs is encloserl ltc'r'eu,ith (Ap1r'xLrrc- 1,
I'age no. 1 toaO ).

Sublnittcd fbr -tour liirrtl rclct e trce.

( l'r rrrcrlr.ri \ricrrtistl

CC:

1. Director General, Miucs .rrrd Gr.ology llaryana,0harrdig;tr.h, tor. thc ncccssary
infonnation, please.

2. 'l'he Dil'ector', IIARSAC, tbr the infolr:r:rtion, please
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Annexure- 1

subiech - Report submission Regrading to volume measurement of
material extracted from Ratewala mining site.

with reference to lefter no. Spl 01/pS/svB/pKL dated 12.0s.2022 superintendent of

Police State Vigilance Bureau, Panchkula, Haryana has to requested to HARSAC to

measure the volume of material extracted from mines at village Ratewala, by M/s

Tirupati Roadways Minning site. Therefore, HARSAC has conducted the DGps survey at

Ratewala mining site on 73.05.2022 along with officials of state vigilance Bureau, sr.

Surveyor of head office Mines and Geology, and Mining officer panchkula, Haryana as

per their directions and requirements. Below (table 1) displaying result of Surface

Volume analysis of material extracted from M/s Tirupati Roadways Minning site village

Ratewala.

Location map of Ratewala mining Area

The location map is presented in Figure 1

Location Map of Batewala Mining Ar€.
(Ratewala,Panchkula,Haryana) A

Legand

.fue'|Ir't,jq[LEt'$

t--t r*n4 46rc.ry.5 F

I irlMr dt e. d.nr.r

Figure 1: Location map of The Ratewala mining Area
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Methodology for calculation volume of Extracted Material

To perform the following analysis of surface volume and extracted material from the

river bed at very first we have to fix a ground level contour from Sol toposheet The

vertical accuracy of the Differential Global Positioning system (DGpS) instrument is

evaluated by comparing with Survey of India (SOI) 360m contour of the M/S Tirupati

Roadways and its Surroundings area through DGPS readings. It seems that the DGPS, Z

value approximately [t 1.14) is high from the SOI contour. So, the observed value from

DGPS surveyed points are subtracted by the value of 1.14 m to achieved the nearest

correct Z value. With the help of corrected DGPS points we have created digital

elevation model (DEMJ raster surface to put forwarding the process we have generate

surface contour using GIS Environment. After that we have proceed to the calculating

process. The flow chart ofadopted methodolory is shown in Figure 2.

*

Figure 2: Methodology for calculation volume of Extracted Material
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Table: 1 surface volume analysis of material extracted from M/s Tirupati
Roadways Minning site village Ratewala.

Note: The maps speciffing the mining area and volume of each contour interval of

1 m (where total number of contours is 15); falting within the range of Contour

Max:356,80m to Contour Min:342.30m as mentioned in Table.l are also being

prepared and shown in Annexure 1 to 16.

Page 3 of 20

7

A C D E F

Sr. No Contour Max Contour Min

Elevation
Difference from
Existing Level of

River Bed

Area in sqm

Volume in MT
(E*D+2), here 2

is bulk density
as per mining

plan

Volume Calculation of mining done up t ermlsslve
Level in Riverbed 356.8m - 353.8m

7 355.80 1.00 8118.71 t6237.47
2 355.80 354.80 2.00 15603.71 62+74.83

3 354.80 353.80 3.00 13888.79 83332.73

Total t6t984.97
Volume Calculation below permissive Level (353.8m - 342,303m)

4 353.80 4.00 78746.91 t49975.30
5 352.80 351.80 5.00 28872.61 288726.07

6 350.80 6.00 34576.34 414916.13

350.80 349.80 27378.01
o 349.80 8.00 30032.94 480527.07
9 348.80 9.00 29398.44 5291.7]^.93

10. 347.80 346.80 10.00 27023.68 540473.57
11. 346.80 345.80 28523.47

12. 345.80 17561.80 421483.14
13. 344.80 343.80 13.00 17450.90 453723.38
74. 343.80 342.80 10792.79 302198.15
15. 342.40 72937.51

Total 4604094.71

Over AII total 308355.10 4766079.68

356.80

3761t.20

352.80

351.80

7. 7.00 382452.73

348.80

347.80

11.00 627516.39

344.80 72.00

14.00

342.30 14.50 446.07

270743.90

163
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As per the Mining plan the existing River Bed Level value is 3sG.B m and permissible

River Bed Level value is 353.8m subject to veriry from minin-g department. The current
O

I

deepest River Bed Level measured on one site is 342.30m through DGpS survey.

Elevation difference is 17.497 meters beyond the permissive level. Total Mining Area is

45 hectares as per Mining Plan and mining activity occurred in 30.94 hectares.

Conclusion: Based on interpretation / analysis of mining plan it is seems that the

existing River Bed Level value is fixed but the river bed level is dependent on gradient

variations due to slope, and aspect, geological structure, elevation pattern, nature of

rocks, hydrological settings and Land-Use Land-Cover. Thus, it is submitted that the

volume calculation is not fixed for the entire area of interest (AOI) due to the above-

relevant factors. The entire report is prepared as per the information (existing level of

river bed and permissive level of riverbed) available in the mining plan provided by

email dated 77 /05/2022. ?

Disclaimer Note: It is clarified that HARSAC shall not be responsible or liable in any

manner before any court of law/authority/tribunal/forum in this regard to the

submission ofthis report. lt is further clarified that ifany notice is issued or received to

HARSAC in this regard, then only the concerned stake holder may be held responsible to

respond to the same and not HARSAC because HARSAC is only technical facilitator to

the Government Department.
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b ANNEXURE 1

Area River Bed Level 356.8 to 355.8 meter
Panchkula, Haryana

bp1

bp2

t!

fop'
' bp4
a

bptT
6

C

b05,

bp7

't5

4

bD
a'

Location
Department

as per GPS coordinates

,1

0

bp1'l

Figure :3 Displaying the area between 356.8-to-355.g-meter contour interval
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ANNEXURE 2

,|

bp2

bp17
f

(ttpt
!

t, 
up4

a

('

bpl

16

15

4

0

bp1'l

Area Rive f Bed Level 355.8 to 354 I meter
Pa nchk u la, Haryana

GPS coordinates

River

l

Figure :4 Displaying the area between 355.g-to_354.g-meter contour interval
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ANNEXURE 3

Ratewali Mining Area River Bed Level 354.8 to 353.8 meter
Pa nch ku la, Haryana "+

bpl

t
bp2

bc.17
a

o

bp7

16

o-

5

4

:

bp
a

10
I
I

i
I
i

a
bp11

Figure:5 Displaying the area between 354.8-to-3S3.8-meter contour interval
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ANNEXURE 4

Ratewali Mining Area Rivet Bed Level 353.8 to 352.8
Haryana

m
Pa nchku la,

bp1

bp2

bptT
a bp4

o

bp7

bp16
t.,

o

o
4

Legend

bp'l
t

0

a
bp11

Figure :5 Displaying the area between 353.8-to-352.8-meter contour interval
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ANNEXURE 5

Ratewali Mining Area River Bed Level 352.8 to 351.8 meter
Panchkula,Ha ryana

1

bp2
to

bp17
a

bp4

o

bp7

6

4
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a

Pillars Location

boa'
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Figure :7 Displaying the area between 352.8-to-351.8-meter contour interval
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ANNEXURE 6

Ratewali Mining Area River Bed Leve I 351.8 to 350.8 meter
Panchku I a H a ryana

bpl

bp2

bp4

o
ta

bp7

tb

bp11

bpg
a

1

4

t
! !

0

Figure :8 Displaying the area between 351.8-to-350.8-meter contour interval
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ANNEXURE 7

Ratewali Mining Area River Bed Level 350.8 to 349.8 mete
Pa nch ku la, Haryana

bp1

bp2

bp4

a

bp7

1
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bpl3

,
R verbp10
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Figure :9 Displaying the area between 350.g-to-349.9-meter contour interval
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ANNEXURE 8

re 349.8 to 348.8aMi edBRivernt LevelA meterng
kuPanch Ha naarya "+
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/
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Figure :10 Displaying the area between 349.9-to-34g.g-meter contour interval
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ANNEXURE 9

Ratewali Mining Area River Bed Level 348.8 to 347.8 meter
Pa nch ku la, Haryana

1
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bp7

16

15

4

'{ bp10

Figure :11 Displaying the area between 348.8-to-347.9-meter contour interval
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ANNEXURE 10

Ratewali Mining Area River Bed Level 347.g to 346.g meter

bpl
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I
I
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Figure :12 Displaying the area between 347.8-to-346.8-meter contour interval
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ANNEXURE 11

Ratewali Mining Area River Bed Level 346.8 to 345.g meter
Panchku la,Haryana
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Figure :13 Displaying the area between 345.8-to-345.8-meter contour interval
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ANNEXURE 12

M ining A rea River Bed Level 345.8 to 344.8 meter
Panchku la,Haryana

bp'l
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Figure :14 Displaying the area between 345.8-to-344 8-meter contour interval
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a
ANNEXURE 13

Ratewali Mining Area River Bed Level 344.g to 343.9 meter
Panch kula,Haryana
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Figure :15 Displayint the area between 344.8-to-343'8-meter contour Interval

Page 17 of 20

@

Legend

a
Ratorvali Mining Pillars Location
Provid6d by Mining Oeparlment

f]] Lease Araa Boundary as per cPs coodinates

River Bed Level

344.8 343.8

4

bp13

o

bp12

177
184 984



o
\

ANNEXURE 14

Ratewali Mining Area River Bed Level 343.8 to 342.9 meter
Pa nchku la, Haryana
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Figure :15 DisplayinB the area between 343.8-to-342.8-meter contour interval
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ANNEXURE 15

Ratewali Mining Area River Bed Level 342.8 to 342.3 meter
Panchku la,Haryana
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Figure :17 Displaying the area between 342.8-to-342.3-meter contour interval

Page 19 of 20

t

Legend

342.8 342.3

3

179186 986



111o
ANNEXURE 16

tewali Mining Area River Bed Level 356.0 to 342.3 meter
Pa nch ku la, Ha ryana
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Figure :18 Displaying the area between 356 8-to-342'3-meter contour interval
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BanAppeal under sub-rule (1) of Rule 109 of Haryana Minor Mineral Concession, 
Stocking and Transportation of Mineral and Prevention of Illegal Mining Rules, 2012 
(hereinafter referred as State Rules, 2012) for setting aside the impugned demand 
notices dated 22.08.2023, 18.10.2023 and 19.02.2024 issued by Mining Officer, 
Mines and Geology, Panchkula. 

Before the Appellate Authority-cum-Director General, 
Mines & Geology Department 

M/s Tirupati Roadways. 

Present: 

Mining Officer, Mines and Geology, Panchkula. 

1. 

Vs. 

Vaneet Soni, Advocate 

2 Deepak Kumar, State Geologist. 

ORDER 

----Appellant 

---Respondent 

...on behalf of the appellant. 

....on behalf of the Department. 

The present appeal has been filed by the appellant Shri Gurpreet Singh 

Sabharwal through his Counsels Vaneet Soni (P/1239/2011) & Naveen Kumar 

(P/2459/2014), Advocates, challenging the demand notices dated 22.08.2023, 

18.10.2023 and 19.02,2024 issued by Mining Officer, Mines and Geology, Panchkula. 

In the interest of natural justice, appellant was afforded opportunity of hearing on 

08.05.2024 and on request of the counsel for the appellant, next date was fixed 

22.05.2024. Advocate Vaneet Soni, appeared on behalf of the appellant firm and 

Deepak Kumar, State Geologist was present on behalf of the department. 

2 On asking about the facts of the case, Deepak Kumar, State Geologist 

submitted that in the e-auction held on 24.05.2017 and 25.05.2017 at the State 

Govemment web portal, appellant-M/S Tirupati Roadways gave highest bid of Rs. 

11,72,50,000/- per annum for the grant of mining contract of Rattewali Block/PKL B 

10, district Panchkula having an area of 45 hectares for extraction of boulder, gravel 

and sand for a period of seven years. The highest bid of the appellant was accepted by 

the State Government and a "Letter of Intent" was granted to him on 16.06.2017 so as 

-1 
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to enable him to get environment clearance (EC) from the Ministry of Environment, Forest and Climate Change, Government of India (in short MoEF&CC) under its 

notification dated 14.09.2006. 
That, a contract agreement on Form MC-1 of the State Rule 2012 was also 

executed on 4.12.2018 by the appellant and his solvent sureties with the DGMG on 
3 

behalf of the State Government. In compliance with condition No 3(xvii) and 3(yvi 

of the LOI referred to above appellant obtained environment clcarance fromn the s. 

Environment Impact Assessment Authority (SEIAA) on the recommendations of 

State Environment Appraisal Committee (SEAC) on 21.02.2020. Its perusal showe 

that the appellant was permitted to extract 8,39,000/- MT of boulder, gravel and sand 
per annum. After seeking Consent to Establish and Consent to Operate from Haryana 
State Pollution Control Board, the appellant commenced mining w.e.f.21.03.2020. 

4. That it is pertinent to point out that a surprise checking was conducted by the 

State Vigilance Burcau, Haryana (ACB) at the site of M/s Tirupati Roadways and 
during inspection, it was found that the contractor i.e. M/s Tirupati Roadways had 

misappropriate the Government property and extracted 47,66,079.68 MT of mineral 

illegally. Further to verify the fact, the then DMG Haryana constituted a committee. 
The said committee, inspected the mine of the appellant on 23.11.2022 and further 
detected illegal mining to the tune 18,467 MT (allegedly mining done up to the depth 
of 1.75 meter instead of permissible 1.33 meter) inside the contracted area and 
2,75,456 MT from the area adjoining the contracted area. Further, the said teamn again inspected the above said area on 15.06.2023 and also found fresh illegal excavation of mineral to the tune of 16,44,500 MT. Mining Officer, Panchkula issued a show cause notice to the appellant fim on 22.8.2023 based on direction of the then Director. Mines and Geology Haryana in light of report given by the inspection team and directed the appellant firm to deposit a sum of Rs 134,09,45,600/- as royalty, price and fine for 67,04,503 MT of boulder, gravel and sand illegally mined by appellant firm. On the said notice, the contractor firm submitted their response on 04.09.2023. The contents in the reply were found not on merits/satisfactory by the Mining Officer, Panchkula therefore the same was rejected by him and the contractor firm was directed to pay the price, royalty and fine against the total quantity which comes out 

of Rs.1,34,09,45,600/- into Government Treasury within a period 07 days failing 
which no further opportunity shall be afforded and mining operation of Rattewali Block/PKL B10, District Panchkula would be suspended and the case for termination 

185192 992



O your contract will also be forwarded to the Director, Mines and Geology, Haryana 
and Government dues shall be recovered under Arrear of Land Revenue Act. 
5 Thereafter, the appellant firm filed Civil Writ Petition No. 1254 of 2024 titled 
as Tirupati Roadways V/s State of Haryana and others before the Hon'ble Punjab and 

Haryana High Court, Chandigarh and the said case was disposed of by Hon'ble Mr. 
Justice Sureshwar Thakur and Hon'ble Mrs, Justice Sukhvinder Kaur, the contents of 

(order dated 20.01.2024 exactly reads as under: 

"CORAM: HON'BLE MR. JUSTICE SURESHWAR THAKUR 

HON'BLE MRS. JUS TICE SUKHVINDER KAUR 

Mr. R.S. Rai, Sr. Advocate with 

6. 

Present: 

kkk 

Mr. Vaneet Soni, Advocate for the petitioner. 

SURESHWAR THAKUR, J. (ORAL) 

Mr. Ankur Mittal, Addl. AG Haryana with 

Mr. Saurabh Mago, DAG, Haryana. 

1. Learned State counsel, does not oppose the prayer made 

today before this Court, by the learned counsel for the petilioner, 

that the Authority which issued impugned notices, but without at this 

stage making any insistence, upon the petitioner to make the 

deposit of the amounts mentioned in the table, as, occurring in 

Annexures P-16 and P-18, may proceed to afford an opportunity of 

2. Consequently, the writ petition is disposed of with a direction 

the author of the above annexures, to within a period of 10 days 

from today, afford an opportunity of personal hearing to the 

petitioner. 
3 Furthermore, after the said opportunity becoming granted to 

the present petitioner, he shall expeditiously proceed to, in 

accordance with law, if otherwise deemed fit, re-draw fresh notices, 

20.01.2024 

(SURESHWAR THAKUR) 
JUDGE 

(SUKHVINDER KAUR) 
JUDGE" 

In compliance of above order, the Mining Officer, Panchkula afforded an 

opportunity of personal hearing to the petitioner/appellant firm on 15.02.2024 wherein 

-3 

personal hearing to the petitioner. 
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Gurpreet Singh Sabharwal appeared on behalf of the contract firm. He stated that i 

response to notice dated 22.08.2023 issued by the department, a reply/response wae 

submitted by the firm vide their letter dated 04.09.2023. The Mining Oficer 

Panchkula after examining the contents/facts of reply dated 04.09,2023 concluded that 

same was without any merit, therefore the same was rejected by him in the light of 

report submitted by the Vigilance Department and inspection reports of the 

Departmental Committee constituted by the Director, Mines and Geology, Haryana. 

Aggrieved by the above order of Mining Officer, Panchkula, the contractor 

fim now through counsels namely Vaneet Soni (P/1239/2011) & Naveen Kumar 

P2459/2014), Advocates has filed the present appeal for setting aside the impugned 

demand notices dated 22.08.2023, 18.10.2023 and 19.02.2024 passed by the Mining 

Officer, Panchkula 

7 

During course of hearing, counsel of the appellant firm stated that they wes 

awarded the contract to mine an area of 45 hectares situated in Rattewali Block/PKL 

B-10 in District Panchkula. Since 21.03.2020, Tirupati has been carrying out mining 
in the contract area in accordance with the law. 

8 

9. That notice dated 19.02.2024 was given by Mining Officer is not a speaking 

order and against the principle of natural justice. He (counsel of the appellant) further 
stated that while deciding the matter, Mining officer, Panchkula did not consider their 
reply dated 04.09.2023 annexed as Annexure A-4. Para No. 4 to 16 of reply by the 

appellant are relevant so as to prove their contentions. With this counsel of the 
anpellant said that main contention against the notice dated 19.02.2024 are two fold. 
One is regarding quantity shown as extracted illegally within contract are bevond 

depth and second is regarding quantity shown as extracted illegally outside the 

With regard to quantity shown as extracted illegally from outside the contract 

area, he stated that prior to the grant of mining contract, there was rampant illegal 
mining in the area and qua the same various FIR'S had been registered by the ofice of 

Mining Officer, Panchkula and the appellant was not even in the picture at that stage. 

The appellant firm is only responsible for mining within the allocated area and has no 

relation whatsoever with any mining outslde the mining area. Any such mining is 

illegal and deserves to be investigated to determine the actual culprits involved in the 

case, Copy of the FIRs registered by the department between the years 2017 to 2020 

have also been provided by them at various occasions to the Mining Officer, 

10, 

-4 

O Scanned with OKEN Scanne 

Contract area. 
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Panchkula and they cannot be burdened with the cost of material so excavated Dy 
those persons. 
11, Further with regards to Vigilance inspection, they claimed that vigilance inspection was done without following scientific measures, it was duly objected and on 5th December 2022 a proper survey report submitted to the Vigilance Department. The counsel for the appellant also stated that they have fileda CWP before Hon'ble High Court qua quashing of the FIR filed by the Vigilance department and same is listed for final arguments on 11.07.2024. 

12. They further also stated that appellants were neither issued any notice nor 
associated with any inspection done by the department. Appellant submitted that with 
regards to first allegation qua illegal mining outside the contract arca, they are in no 

position to make submissions in respect of this finding as they were/are not concerned 

with mining outside the mining area and it was the duty of the department to ensure 
that illegal mining is not carried out. 

13. With regards to the second allegation pertain to exceeding the depth 

prescribed for mining in 7.68 acres of land. No details of the land area were provided 
along with this notice, neither the copy of the report prepared behind their back was 

supplied and the extent of illegal mining being alleged is not possible considering that 

the mined mineral has to be transported on open roads, where nakkas are setup and 

regular checking are made. 

14. That appellant were surprised to receive a letter dated 22nd August 2023 

demanding a sum of Rs. 134,09,45,600/- which is not only without basis but also 

exaggerated. Response to this notice requires the segregation of the demand into area 

which falls within the mining contract and that which falls outside and this has no 

concern with the mining contract. 

15 Appellant has also submitted a report of Tehsildar/ Patwari wherein it was 

stated that they are doing mining within pillar erected by them and no illegal mining 

observed outside. 

16. Whereas on asking, Mining Engineer, Head Quarter stated that whenever visit 

was conducted, the contractor firm was informed by the Mining Officer Panchkula 

well within time and representatives and their staff were always present during every 

inspection done and nothing had been done on their back. This is strengthed by the 

fact that this is an active mine with staf of the appellant always present at the site. 

The demand notices given are valid in lines with inspection so conducted by 

-5 
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Gurpreet Singh Sabharwal annan= 

Vigilance department and the department. Further he also submitted that in 

compliance of direction of Hon'ble National Green Tribunal in OA No.752 of 2023 

another inspection was made by a committee constituted by Hon'ble NGT. He further 

stated that Copy of the FIRs between years 2017 to 2020 submitted by the appellant 

fim have also been examined and they have no proper details of areas which can 
relates that the same were being done for the alleged adjoining area for which 

demands are raised by the Mining Oficer. With regards to the report of Tehsildar he 
Stated that the report prepared without ascertaining boundary pillars with any 
technical instruments. 

I have gone through the records and facts placed before me and after giving 
thoughtful consideration to the facts and record it is being observed the Vigilance 

department (Now ACB) conducted survey involving surveyors of the department and 
HARSAC which is an established technical organisation of the State with expertise in 

Geo surveys. To assist ACB, they prepared a detailed report with depth level maps. 
However, the same has been challenged by the appellant before Hon'ble High Court 
but there is no stay qua applicability. With regard to illegal excavation detected near 
the contract area by department teams, it has not been established that the earlier FIRs 
submitted by the appellant relates to these specific areas. Therefore, it is clear that all 
the demand notices given by the Mining Oficer were/are valid as they are based on 
inspection reports of Vigilance (ACB) as well as the department and the appellant firm were well aware of the said inspections. Further since they have not deposited any amount demanded under the impugned notices so as to prove their bonatide therefore their mining operation are suspended with immediate effect with direction to deposit penalty as demanded by the Mining Officer, Panchkula. If the penalty demanded by the mining Officer is not deposited within one month, the contract wil be terminated with other consequences as per law. 

Panchkula, Dated the 
22nd May, 2024 (Mandip Singh Brar, lAS) 

Director General, Mines & Geology, 

Haryana, y 
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Eodst. No.: DMG/HY/Cont/Rattewali-Block/PKL-10/2017/2489 
Dated: 22/05/2024 

A copy is forwarded to the following for information and necessary action: 
1. The Deputy Commissioner, Panchkula. 
2. Assistant Mining Engineer, Mines and Geology Department, Panchkula with tne 

direction to ensure that no mining activity takes place at the site till further orders. 

3. M/s Tirupati Roadways, #3, Sadashiv Properties, Katras Road Bank More, Dlhanbad, 
Jharkhand, Haryana. 

State Geologist, 

for Director General, Mines & Geology, 
Haryana. 

190197997
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Item No. 09                                            Court No. 1 
 

  

BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
Original Application No. 752/2023 

 
 
Narender Kumar        Applicant 
 

 

 
Versus 

 
 Union of India & Ors.          Respondent(s)   
      
   

 Date of hearing: 19.11.2025 
 

 

 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

 
Applicant:  Mr. Gaurav Kumar Bansal, Ms. Nandita Bansal & Ms. Chandrika   

   Upadhyaya, Advs. for Applicant     
 
Respondents: Mr. Rahul Khurana, Adv. for Respondent No. 3 to 7 
  Mr. Saurabh Rajpal & Mr. Vinay Kumar Singh, Advs. for R - 10 

   Mr. Attin Shankar Rastogi & Mr. Pratyush Singh, Advs. for MoEF & CC 
  Mr. Anuj Kumar Sharma, Adv. for CPCB (Through VC) 
       

 

ORDER 

 
 

 

 

1. When the matter was listed on 18.09.2025, learned Counsel 

appearing for the Respondents No. 3 and 4 had made a submission that 

the final report from the Haryana Space Applications Centre (HARSAC) was 

received and same would be placed on record within one week. 

 

2. The Tribunal in the proceedings dated 18.09.2025 had also granted 

last opportunity to the parties to complete and exchange the pleadings 

within six weeks. 

 
3. One week period for filing the report and six weeks period for 

completing the pleadings is over and three months have passed thereafter. 

Yet the Respondents No. 3 and 4 have not placed on record the final report 

from HARSAC. A prayer for grant of further two weeks’ time has been made 

998
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by submitting that the final report of HARSC is to be routed through the 

Joint Committee, no such statement was made earlier. 

 

4. Hence, in the circumstances of the case noted above, we grant 

further two weeks’ time to Respondents No. 3 and 4 to place on record the 

final report of HARSAC, subject to deposit of cost of Rs. 50,000/- with the 

NGT Bar Association within one week.  

 

5. List on 12.01.2026. 

 
 

Prakash Shrivastava, CP 
 
 
 

Dr. A. Senthil Vel, EM 
 
November 19, 2025  
Original Application No. 752/2023 
dv 
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ABSTRACT       1. Proper Survey Report: Prepared using DGPS, satellite, drone, and revised mining layout plan data (Page no. 1-17). 2. Extent of Illegal Mining: 
• ~167k sqm within lease (buffer zone) 

• ~207k sqm outside lease boundary 3. Total Excavated Mineral: 
• 11.79 million MT (till May 2022) 

• 0.95 million MT (May 2022–May 2024, drone-based) 4. Mining Beyond Contract Area: Confirmed, evident in satellite/drone imagery. 5. Depth Beyond Permissible Limit: Mining pits exceeded allowable depth by 9–16 m. 
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Executive Summary – Rattewali Mining Area Assessment Report                                   (Based on HARSAC Analysis, August 2025) 
 

 This is an official geo-spatial and volumetric mining assessment conducted by HARSAC for the Rattewali mining site (M/s Tirupati Roadways, Panchkula, Haryana) at the request of the State 
Vigilance Bureau and the Department of Mines & Geology, Haryana. Here are the key highlights: 
1. Background 

• The assessment was initiated following a request from the State Vigilance Bureau (SVB), 
Panchkula after a surprise check (11.05.2022) revealed excavation beyond permissible limits by M/s Tirupati Roadways at Rattewali Mining Site, Panchkula. 

• HARSAC conducted a DGPS survey (May 2022) and subsequent analyses using satellite data 
(2017–2024), drone survey (2024), and revised mining plans (2018). 

• Despite repeated requests, the Department of Mines & Geology (DMG) did not provide complete reference datasets. HARSAC therefore used a combination of official inputs and independent geospatial datasets to ensure objective reporting. 
 

2. Methodology 

• Surveys/Inputs Used: 
• DGPS survey – May 2022 

• Satellite stereo data – 2019 & 2023 

• Drone data – 2024 (provided by DRIISHYA) 

• Revised Mining Plan (2018) 

• Analysis Covered: 
• Land use changes (2017–2024) 

• Mining signatures (extent of activity) 

• Volumetric assessment of extracted material 
• Depth-wise and boundary-wise compliance check 

 
3. Key Findings 

a) Mining Area 

• Lease Area: ~45 hectares 

• Actual Mined Area: ~30.84 hectares 

b) Excavated Mineral (Up to May 2022) 

• 9.07 million MT (density 2.0) 

• 11.79 million MT (density 2.6, revised plan) 

• Of this, only ~2.4 million MT was within permissible limits; the majority exceeded depth restrictions. 
c) Excavated Mineral (2019–2024, Satellite + Drone) 

• Total: 6.32 million MT 

• Within permissible depth: ~1.38 million MT 

• Beyond permissible depth: ~4.95 million MT 

d) Depth of Mining 

• Permissible depth: 1.33 m (revised) / earlier 3 m 

• Actual observed depth: 9.77 m – 16.37 m beyond permissible limit 

e) Illegal Mining Extent 

• Within lease but beyond 40 m buffer (no-mining zone): ~166,878 sqm 

• Outside lease boundary: ~206,812 sqm (2018–2024) 

 
4. Comparative Volumetric Assessment (Highlights) 

• Depending on datasets, total extracted mineral ranged from ~0.95 million MT to ~11.9 million 
MT. 

• Differences arose due to reference elevation changes and revised bulk density values. 
• Consistent across methods: majority of mining exceeded both depth and boundary limits. 

 
5. Compliance Observations (As Requested by DMG & NGT) 

4
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1. Proper Survey Report: Prepared using DGPS, satellite, drone, and revised mining plan data. 2. Extent of Illegal Mining: 
• ~167k sqm within lease (buffer zone) 

• ~207k sqm outside lease boundary 3. Total Excavated Mineral: 
• 11.79 million MT (till May 2022) 

• 0.95 million MT (May 2022–May 2024, drone-based) 4. Mining Beyond Contract Area: Confirmed, evident in satellite/drone imagery. 5. Depth Beyond Permissible Limit: Mining pits exceeded allowable depth by 9–16 m. 
 

6. Conclusion & Recommendations 

• The analysis provides conclusive evidence of excessive, illegal, and unscientific mining in the Rattewali block, both in terms of depth and extent (inside buffer & outside lease). 
• Exact volumes may undergo minor revision once DMG supplies missing benchmark/reference datasets, but overall findings are robust and consistent. 
• Immediate attention is required from ACS, Mines & Geology Department to: 1. Finalize reference elevations, permissible limits, and density values. 2. Take enforcement action against excess and out-of-bound mining. 3. Submit factual compliance to Hon’ble NGT (OA No. 752/2023) using this report. 

 
      Disclaimer: HARSAC has acted solely as a technical facilitator using geospatial tools and available data. Responsibility for policy enforcement and legal compliance rests with the Department of Mines & 
Geology and the project proponent. 
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Rattewali Mining Area Report Background The analysis was started after request from Superintendent of Police State Vigilance Bureau, Panchkula, Haryana wide office letter number Spl 01/PS/SVB/PKL dated 12.05.2022 (Annexure-

1). HARSAC measured the volume of material extracted from mines at village Rattewali, by M/s Tirupati Roadways Minning site using Differential Global Positioning System (DGPS) survey data and inputs from Mining and Geology Department. The HARSAC has conducted the DGPS survey at Rattewali mining site on 13.05.2022 along with officials of State Vigilance Bureau, Sr. Surveyor of head office Mines and Geology, and Mining officer Panchkula, Haryana as per their directions and requirements. Location map of Rattewali mining area is presented in Figure 1. Below (Table 1) displaying result of Surface volume analysis of material extracted from M/s Tirupati Roadways Minning site village Rattewali using DGPS survey data and inputs from Mining and Geology Department and submitted to the concerned vide office letter number HARSAC/GGM/2022/203-205 dated 06-06-2022 is provided in details at Annexure-2. 

 Figure 1: Location map of the Rattewali mining area 
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 A physical meeting was held with worthy/ACS, Mining and Geology Department, Government of Haryana, in his office at Panchkula, on 22 January, 2025, in presence of officials from HARSAC, Mining and Geology department and Lease and it was informed that the mining plan submitted earlier by Lease got revised meanwhile, and a new assessment of extracted volume would be required to understand the actual facts, and volume extracted from the M/s Tirupati Roadways Minning site. Simultaneously, official communications from the Mining and Geology Department, Government of Haryana have also been done in this regard vide memo no. DMG/HY/PKL/O.A. No. 752/2023/4689, 4881, and 4976 dated 10-10-2024, 24-10-2024, and 4/11/2024 (Annexure-3).  
8
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HARSAC has requested essential inputs from the Mining and Geology Department, Government of Haryana vide several emails dated, 27 January 2025, 04 February 2025, 01 March 2025, 04 

March 2025, 11 April 2025, 3 June 2025, 11 June 2025, 20 June 2025, 23 July 2025, 26 July 

2025, and 12 August 2025 (Annexure-4) for the assessment. The partial information was supplied vide Memo No. DMG/Hy/Cont./Rattewali Block/Panchkula B-10/2017/376 dated 30-01-2025 and Memo No. DMG/Hy/Cont./Rattewali Block/Panchkula B-10/2017/605 dated 19-02-2025 (Annexure-5) which was not able to suffice the analysis. Simultaneously, it was decided from the Mining and Geology Department, Government of Haryana that an appropriate-level meeting will be required to take decision in supplying these information’s (Annexure-6) which have not been done till date. Despite these many circumstances, HARSAC has done analysis taking a pro-active approach and visualising various scenarios using geospatial inputs (Annexure-12). The analysis includes land use pattern and related changes during 2017 to 2024, Mining signature-based mining area demarcations, and volumetric analysis of mined material during 2019-2024 through various options available. Findings Following has been identified during the geo-enable analysis of Rattewali mining site: 1. The name of the site seems changed from Ratewala (as per Spl 01/PS/SVB/PKL dated 12.05.2022 (Annexure-1)) to Rattewali wide office letter number Memo No. DMG/Hy/Cont./Rattewali Block/Panchkula B-10/2017/376 dated Panchkula the 30-01-2025 (Annexure-5). This may be the spelling mistake in the earlier report submitted by HARSAC or in this letter and may be verified by the Mining and Geology Department, Government of Haryana. 2. Total Mining Area is ≃45 hectares as per Revised layout Plan (as obtained from https://environmentclearance.nic.in/auth/ECGeneral_Report.aspx?pid=12277 and 
Annexure-5) and mining activity occurred in 30.84 hectares (Annexure-2). 3. The report submitted vide office letter number HARSAC/GGM/2022/203-205 dated 06-06-2022 (Annexure-2) were based on availability of datasets and old mining layout plan (Annexure-7).  4. The volume 4766079.68 MT (Annure-2) is correct based on criteria adopted (DGPS survey) and information supplied by the mining department such as river bed level, old mining layout plan etc. 5. Based on modified/revised mining layout plan (Annexure-8) received from the Mines and Geology Department, Government of Haryana, the elevation values range from 356 m to 360.40 m (page 29 of revised mining plan). However, the point-wise elevation as 
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requested wide mail dated 04-Feb-2025 (Annexure-4) was not made available either in the revised mining layout plan or through mail. 6. Necessary information’s regarding site details, layout plans, etc. were taken from government of India website https://environmentclearance.nic.in/auth/ECGeneral_Report.aspx?pid=12277 for the current analysis. 7. Analysis (based on DGPS survey data and revised mining layout plan) showed that a total of 9068737 MT material has been extract up to May 2022 if the material density is 2. However, as reported in Memo No. DMG/Hy/Cont./Rattewali Block/Panchkula B-10/2017/376 dated Panchkula the 30-01-2025 (Annexure-5) the material density is now to be considered as 2.6 hence the total material extract is 11789358 MT (Table 2). 8. The increase in quantity of material extracted was due to change in reference elevation as supplied by Mining and Geology Department varies between 358 m to 376 m, which was earlier used 356.8 m (only single point of downstream location). 
Table 2: Volume analysis as per revised mining layout plan up to May 2022 

A B C D E F G 
Sr. 

No  

Reference 

Contour 

(2018)  

Contour 

Min 

(2022) 

Elevation 

Difference from 

Existing Level of 

Riverbed (as in 

mining plan) 

Area in 

sqm  

Volume in 

MT(E*D*2), here 

2 is bulk density 

as per mining 

plan 

Volume in 

MT(E*D*2.6), 

here 2.6 is bulk 

density as per 

revised mining 

plan 

1 368.3 355.8 12.5 8118.7 202458.0 263195.5 

2 365.9 354.8 11.1 15603.7 345991.9 449789.5 

3 366.4 353.8 12.6 13888.8 349098.2 453827.6 

4 367.2 352.8 14.4 18746.9 541563.4 704032.4 

5 364.6 351.8 12.8 28872.6 739225.8 960993.5 

6 365.2 350.8 14.4 34576.3 994956.2 1293443.0 

7 364.6 349.8 14.8 27318.0 807743.9 1050067.1 

8 363.6 348.8 14.8 30032.9 890347.7 1157452.0 

9 362.6 347.8 14.8 29398.4 869400.9 1130221.2 

10 362.9 346.8 16.1 27023.7 869955.3 1130941.8 

11 362.6 345.8 16.8 28523.5 955640.4 1242332.5 

12 361.0 344.8 16.2 17561.8 567650.1 737945.1 

13 359.5 343.8 15.7 17450.9 547629.7 711918.6 

14 360.0 342.8 17.2 10792.8 371256.4 482633.4 

15 360.0 342.3032 17.7 446.0 15819.0 20564.7 

  Total       9068736.8 11789357.9 

 9. Out of the total 9068736.8 MT material (with reference to material density 2), 1850130.62 MT was within permissible limit (within 3 m) and 7218606.33 MT was 
10
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beyond permissible limit. If the permissible depth limit is fixed to 1.33m, the material beyond the permissible limit would be 8248512.38 MT with material density 2. 10. When the revised material density was being used (i.e. 2.6 instead of 2 as used in earlier assessment) along with revised mining layout plan, the total material extracted was estimated to be 11789358 MT out of which 2405169.81 MT was within permissible limit and 9384188 MT was beyond permissible limit (i.e. allowed depth 3 m). Details are provided in Table 2 and Table 3. 11. This was measured to be 4766079.67 MT (with reference to material density 2) as a total in earlier report, where 161984.97 MT was within permissible limit and 4604094.71 MT beyond permissible limit. In this case if the material density is considered 2.6, the total material extract would be 6195903.6 MT. 12. The difference in both these measurements is due to the change in riverbed level as provided in the revised mining layout plan (358m to 376m) and material density (2.6) as suggested by Mining and Geology department. 
 

Table 3: Volume extracted beyond permissible limit at each contour interval up to 

May 2022.  

A B C D E F G H 

Sr. 

No  

Reference 

Contour 

Contour 

Min 

Elevation 

Difference 

from 

Existing 

Level of 

Riverbed 

(Reference 

Elevation-3)  

Area in 

sqm  

Volume in 

MT(E*D*2.6), 

here 2.6 is 

bulk density 

as per mining 

plan 

Elevation 

Difference 

from 

Existing 

Level of 

Riverbed 

(Reference 

Elevation-

1.33) 

Volume in 

MT(E*G*2.6), 

here 2.6 is 

bulk density 

as per 

mining plan 

1 368.3 355.8 9.5 8118.7 199869.5 11.17 235783.285 

2 365.9 354.8 8.1 15603.7 328080.6 9.77 396365.187 

3 366.4 353.8 9.6 13888.8 345495.1 11.27 406969.618 

4 367.2 352.8 11.4 18746.9 557806.5 13.07 637057.156 

5 364.6 351.8 9.8 28872.6 735787.2 11.47 861038.677 

6 365.2 350.8 11.4 34576.3 1023747.5 13.07 1174971.83 

7 364.6 349.8 11.8 27318.0 836986.6 13.47 956730.996 

8 363.6 348.8 11.8 30032.9 923195.1 13.47 1051812.22 

9 362.6 347.8 11.8 29398.4 900913.4 13.47 1029590.76 

10 362.9 346.8 13.1 27023.7 920157.2 14.77 1037764.13 

11 362.6 345.8 13.8 28523.5 1019849.4 15.47 1147272.22 

12 361.0 344.8 13.2 17561.8 600963.1 14.87 678974.312 

13 359.5 343.8 12.7 17450.9 575801.5 14.37 652000.526 

14 360.0 342.8 14.2 10792.8 398449.6 15.87 445332.514 

15 360.0 342.3 14.7 446.0 17085.8 16.37 18982.652 

  Total       9384188.0   10730646 
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 13. Reference contour represents the mean value of contours from revised mining layout plan 2018 within contour interval of one meter and Contour min is minimum value of contour for that interval. A value of 3 meter has been subtracted from all the elevation deference values to segregate the total material in to permissible limit and beyond permissible limit because it has been allowed depth as per earlier communication. Since, in revised communication the permissible limit of depth was 1.33m, a separate analysis for material extracted beyond limit has been done and presented in Table 3. Taking this revised depth limit the total material extracted was found to be 10730646.1 MT. 14. Further HARSAC has procured satellite data to examination reference elevation values and analyse the required points raised vide Memo No. DMG/Hy/Cont./Rattewali Block/Panchkula B-10/2017/376 dated 30-01-2025 and Memo No. DMG/Hy/Cont./Rattewali Block/Panchkula B-10/2017/605 dated 19-02-2025 (Annexure-5). The stereo-satellite data of 2019 and stereo-satellite data of 2023 were used to generate topography of the Rattewali site including DSM and DTM (data 

specifications are provided in Annexure-9). 15. The analysis done only based on satellite measurements (Stereo-satellite data of 2019-reference, and 2023- post mining) showed 5718173 MT of total material extracted out of which 1220736 MT were within permissible limit and 4497437 MT beyond permissible 

limit (Table 4). 16. The volumetric analysis between satellite data of 2019 and DGPS survey data (2022) have 

also been done and a total of 6154485 MT material were found to be extracted during 

2019 to 2022 out of which 3400918 MT were beyond permissible limit (i.e. 1.33m) and 

2753567 MT were within permissible depth limit (i.e. 1.33m). 

Table 4: Satellite (2019) vs. Satellite (2023) measurement comparison 

SL. No Parameters of comparison Results (limit 1.33 m) Results (limit 3 m) 

1 Year of Comparison 2019-2023 2019-2023 

2 Data Compared Satellite vs Satellite Satellite vs Satellite 

3 Total Volume (Cubic Meter) 2199297 2199297 

4 Volume Within Permissible Limit 

(Cubic Meter) 

469514 1059065 

5 Volume Beyond Permissible Limit 

(Cubic Meter) 

1729783 1140233 

6 Total Material Extracted (MT) 5718173 5718173 

7 Total Material Extracted Within 

Permissible Limit (MT) 

1220736 2753568 

8 Total Material Extracted Beyond 

Permissible Limit (MT) 

4497437 2964605 
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Drone/High resolution Satellite Data-Based Analysis 17. A fresh Drone-based analysis was suggested by the Mining and Geology Department, Government of Haryana wide office letter 5682/MA/MC-4, dated 26-04-2024 (Annexure-10). The images data in this regard has been submitted to the Department by DRIISHYA (Annexure-11).  18. Now the Mining and Geology Department, Government of Haryana has requested HARSAC to submit a report “Regarding analysis of survey report conducted by DRIISHYA in the matter of OA. No- 752/2023 titled as Narender Kumar V/s Union of India and Ors” vide office memo no. DMG/HY/PKL/O.A. No. 752/2023/489 dated Panchkula the 10/02/2025 (Annexure-3). 19. In this memo, the HARSAC has been requested following requirements: a. Proper survey report b. Extent of illegal mining  c. Total excavated mineral by the project Proponent, M/s Tirupati Roadways, Village Ratiewali, Panchkula,  d. Mining beyond the contract area e. The depth of mining beyond the permissible depth  20. It is again to be mentioned here that the required information’s have not been shared with HASRSAC by the mining department till date hence a delay has been occurred. However, HARSAC has procured satellite data proactively and analyse the points requested vide office memo no. DMG/HY/PKL/O.A. No. 752/2023/489 dated Panchkula the 10/02/2025 (Annexure-3) in comparison to the drone data provided by Mining and Geology Department. The same analysis has also been done for Drone data and elevation values provided in the revised mining layout plan and separate results are presented is respective sections (Point no. 26, Table 8).  21. Based on the analysis of drone data provided by Mining and Geology Department, Government of Haryana in comparison to the revised mining plan and satellite data procured by HARSAC following has been observed: a. The mining beyond defined area (40 meters inside the mining lease boundary i.e. ¼ of the river width as defined in sustainable sand mining management guideline 2016 of government of India at page no. 123 available at https://www.greentribunal.gov.in/sites/default/files/news_updates/1722230358_pagenumber.pdf) has been done, from 2019 to 2024 as identified in satellite-based mining signature. The year-wise area mapped showed variable spatial coverage (Figure 2 a and b). In year 2020 the mining signatures were covering an 
13
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area of 12167.54 Sqm. Subsequently, the area increases during 2021 and reaches up to 44901.40 Sqm in addition to the area in 2020. The mining signatures were covering an area of 43625.71 Sqm during 2022, 62310.92 Sqm during 2023, and 3872.32 Sqm during 2024 (Table 5). The Northern part where mining pits and vehicles were visible on the satellite images of May 2023 showed filling of pits in 2024 due to monsoon flow of material (Figure 2). 

  Figure 2: Satellite data of May 2018 without mining signature (a) and May 2023 with mining signature (b). 
 

Table 5: Area (Sqm) coverage of mining signatures beyond permissible limit i.e. 

beyond 40 meters inside of the mining lease boundary (to be defined as no 

mining Zone) 

Year Month of Analysis Area (Sqm) Showed Mining Signatures 

beyond limit 

2020 November 12167.54 

2021 May and Nov. 44901.4 

2022 May and Nov. 43625.71 

2023 May and Nov. 62310.92 

2024 May and Nov. 3872.32 

 Total 166877.89 

 b. It is also depicted that the depth crosses the limit as permitted in the revised mining plan i.e. 1.33 m which indicates that the mining beyond permissible depth has been done (Table 3). 

Mining beyond 
the mining 
boundary 

May 2018 May 2023 

14
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c. Total excavated mineral in Village Ratiewali, Panchkula, is 9384188.0 MT during Nov 2018 to May 2022 (based on revised mining layout plan and DGPS survey with permissible depth of 3m), and 947885 MT during May 2022 to May 2024 (based on DGPS survey 2022, and Drone survey 2024 with permissible depth of 3 m).  d. However, based on satellite measurements (stereo-satellite data 2019 and 2023) the material extracted were varying in comparison to the measurements of 2022 due to monsoon filling of material. Table 6 below showed a comparative assessment totally based on satellite (reference) and drone (post mining). 
Table 6: Comparative analysis and results from satellite (2019) and drone (2024) 

measurements. 

SL. No Parameters of comparison Results (1.33 m) Results (3 m) 

1 Year of Comparison 2019-2024 2019-2024 

2 Data Compared Satellite vs Drone Satellite vs Drone 

3 Total Volume (Cubic Meter) 2430934.231 2430934.231 

4 

Volume Within Permissible Limit 

(Cubic Meter) 
469084.6154 

1058096.154 

5 

Volume Beyond Permissible Limit 

(Cubic Meter) 
1961849.615 

1372838.077 

6 Total Material Extracted (MT) 6320429 6320429 

7 

Total Material Extracted Within 

Permissible Limit (MT) 
1219620 2751050 

8 

Total Material Extracted Beyond 

Permissible Limit (MT) 
5100809 3569379 

 22. Mining beyond the contract area is visible in satellite images (Figure 3 and 4). The area under mining signatures is tabulated at Table 7. Other details obtained from geo-enable analysis are provided at Annexure-12. 
Table 7: Mining signature area outside the lease boundary in various years (2018-

2024) 

Sl No. Year Cumulative Area (Sqm) 1 2018 0.0 2 2019 0.0 3 2020 0.0 4 2021 43439.86 5 2022 50248.42 6 2023 204423.72 7 2024 206811.58 
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Figure 3: Satellite data showing mining signatures beyond the lease boundary 

 23. The satellite and drone-based analysis showed 6320429 MT material has been extracted during 2019 to 2024 out of which 1219620 MT were within permissible depth limit (i.e. 

1.33m) and 5100809 MT beyond permissible limit. 24. In addition to the above, details of satellite/drone images, satellite-based analysis, and 

data along with specifications and corresponding results are provided at Annexure-12. 

The analysis provides clear cut evidence of mining activities over the Rattewali site both 

in terms of extent and depth. 

 

 

 

 

May 
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May 
2021  

May 
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Lease Boundary 
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Satellite-2D-2018 Reference DEM-Sat-2019 Mining Signature-2021 

   Mining Signature-2022 Mining Signature-2023 Mining Signature-2024 

   

 

Figure 4: Progression of mining activities outside lease boundary during 2018 to 2024 25. The analysis was done based on various available options as mentioned below, in the absence of correct, concrete and concise information from the Mining and Geology Department: a. Reference elevation of revised mining layout plan vs DGPS survey of Year 2022. b. Reference elevation of revised mining layout plan vs. satellite image of Year 2023. c. Reference elevation of revised ming layout plan vs. Drone image of year 2024. d. Satellite image-based elevations of 2019 and 2023. e. Elevation values of satellite image of 2019 and elevation obtained from drone images of 2024. f. Elevation values of DGPS survey (2022) and Drone data (2024) 

17
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g. Elevation values of Sateelite-2019 and DGPS survey (2022) h. Elevation Values of satellite image of 2023 and elevation obtained from drone images of 2024 i. Elevation Values of DGPS survey 2022 and elevation obtained from satellite image of 2023 26. Volumetric results obtained through various options mentioned above are provided in Table 8 below: 
Table 8: Quantity of materials extracted as assessed through various options 

Sl. 

No. 
Options 

Material 

extracted 

(Total) in 

MT 

Material 

Extracted 

(Within 

Permissible 

limit) in MT 

with 3m 

depth limit 

Material 

Extracted 

(Beyond 

Permissible 

limit) in MT 

with 3m 

depth limit 

Material 

Extracted 

(Within 

Permissible 

limit) in MT 

with 1.33m 

depth limit 

Material 

Extracted 

(Beyond 

Permissible 

limit) in MT 

with 1.33m 

depth limit 

1 

Reference elevation of 

revised mining plan vs 

DGPS survey of Year 

2022 

11789358 2405170 9384188 1058712 10730646 

2 

Reference elevation of 

revised mining plan vs. 

satellite image of Year 

2023 

11339399 2515156 8824243 1221205 10118194 

3 

Reference elevation of 

revised mining plan vs. 

Drone image of year 

2024. 

11934252 2744739 9189513 1219858 10714394 

4 

Satellite image-based 

elevations of 2019 and 

2023 

5718173 2753568 2964605 1220736 4497437 

5 

Elevation Values of 

satellite image of 2019 

and elevation obtained 

from drone images of 

2024 

6320429 2751050 3569379 1219620 5100809 

6 

Elevation values of DGPS 

survey (2022) and 

Drone data (2024) 

947885 ------------- 947885 -------------  947885 

7 

Elevation values of 

Satellite-2019 and DGPS 

survey (2022) 

6154485 2753567 3400918 1220736 4933749 

8 

Elevation Values of 

satellite image of 2023 

and elevation obtained 

from drone images of 

2024 

917865 ------------- 917865 ------------- 917865 

9 

Elevation Values of DGPS 

survey 2022 and 

elevation obtained from 

satellite image of 2023 

-436433 ------------- ------------- ------------- ------------- 

18
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Conclusions 
 27. In absence of required information, HARSAC has done analysis based on available datasets from satellite and drone measurements, and partial information’s provided by Mining and Geology Department. There would be minor changes in the estimates once the correct required information’s are provided to HARSAC. 28. As requested by the mining and geology department, Government of Haryana points wise-conclusive remarks are provided below in Table 9. 
Table 9: Point-wise requirement of Mining and Geology Department and delivery by 

HARSAC 

Sl. No. Requirement of Department of 

Mines and geology 

Action and results by HARSAC 

1 Proper survey report • Report is prepared based on various datasets including, revised mining plan (2018), DGPS survey (2022), and satellite data of 2017-2024, and drone data of 2024 (Page No. 1-17). 2 Extent of illegal mining  • Year-wise assessment of mining signature was done through Planet scop daily data and significant amount of extent has been observed as illegal. A total of 166877.89 

Sqm area were found as illegal (Table 5). 

Simultaneously a total of 206811.58 Sqm 

area was found outside the lease 

boundary (Table 7). This may be ensured by MO weather this was done by project 

Proponent, M/s Tirupati Roadways or someone else. 3 Total excavated mineral by the 

project Proponent, M/s Tirupati 

Roadways, Village Ratiewali, Panchkula 

• As per revised plan the total mineral excavated was 11789357.9 MT out of which 2405169.81 MT is within limit and 9384188.23 MT beyond permissible limit up to May 2022 (Table 2, Table 3, and Table 8). This may be ensured by MO 
19
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weather this was done by project 

Proponent, M/s Tirupati Roadways or someone else. 
• The total excavated mineral is 947885 MT during May 2022 to May 2024 as obtained from Drone-based analysis (Table 8). This may be ensured by MO weather this was done by project Proponent, M/s 

Tirupati Roadways or someone else. 4 Mining beyond the contract area • Yes, the mining beyond contract area have been done and made available as Table 7 of the Report. A total of 50255.1 Sqm area were seen as mining up to year 2022. This may be ensured by MO weather this was done by project Proponent, M/s 

Tirupati Roadways or someone else. 
• Mining beyond the contract area can be visualised on satellite data and marked at Table 5 and 7 of Drone/high resolution satellite data-based analysis section. 5 The depth of mining beyond the 

permissible depth  • The depth of mining beyond permissible depth ranges from 9.77m- 16.37m meter and can be depicted at Table 3 of this report. 
 

Disclaimer Note: It is clarified that HARSAC shall not be responsible or liable in any manner before any court of 

law/authority/tribunal/forum in this regard to the submission of this report. It is further clarified that if any 

notice is issued or received to HARSAC in this regard, then only the concerned stake holder (DGM Haryana) may 

be held responsible to respond to the same and not HARSAC because HARSAC is only technical facilitator to the 

Government Department.  ………………………………………………………END…………………………………………………………………………. 
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Figure 2: Methodology for calculation volume of Extracted Material 

Methodology	 for	 calculation	volume	of	Extracted	Material	To perform the followinganalysis of surface volume and extracted material from the river bed at very first we have to fix a ground level contour from SOI toposheet. The vertical accuracy of the Differential Global Positioning System (DGPS) instrument is evaluated by comparing with Survey of India (SOI) 360m contour of the M/S Tirupati Roadways and its Surroundings area through DGPS readings. It seems that the DGPS, Z value approximately (± 1.14) is high from the SOI contour. So, the observed value from DGPS surveyed points are subtracted by the value of 1.14 m to achieved the nearest correct Z value. With the help of corrected DGPS points we have created digital elevation model (DEM) raster surface to put forwarding the process we have generate surface contour using GIS Environment. After that we have proceed to the calculating process. The flow chart of adopted methodology is shown in Figure 2. 

Annexure-2
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Note:	The	maps	specifying	the	mining	area	and	volume	of	each	contour	interval	of	1

m	(where	total	number	of	contours	is	15);	falling	within	the	range	of	Contour	Max:

356.80m	to	Contour	Min:	342.30m	as	mentioned	in	Table.1	are	also	being	prepared

and	shown	in	Annexure	1	to	16.	

Table:	1	Surface	Volume	analysis	of	material	extracted	from	M/s	Tirupati

Roadways	Minning	site	village	Ratewala. A B C D E FVolume in MT (E*D*2), here 2is bulk densityas per miningplan ElevationDifference fromExisting Level ofRiver Bed Sr. No Contour Max Contour Min Area in sqm 
Volume	Calculation	of	mining	done	up	to	permissive	

Level	in	Riverbed	(356.8m	-	353.8m) 1. 2. 3. 356.80 355.80 354.80 355.80 354.80 353.80 1.00 2.00 3.00 Total 
8118.71 15603.71 13888.79 37611.20 

16237.41 62414.83 83332.73 161984.97 
Volume	Calculation	below	permissive	Level	(353.8m	-	342.303m)	4. 5. 6. 7. 8. 9. 10. 11. 12. 13. 14. 15. 

353.80 352.80 351.80 350.80 349.80 348.80 347.80 346.80 345.80 344.80 343.80 342.80 

352.80 351.80 350.80 349.80 348.80 347.80 346.80 345.80 344.80 343.80 342.80 342.30 

4.00 5.00 6.00 7.00 8.00 9.00 10.00 11.00 12.00 13.00 14.00 14.50 
Total	

18746.91 28872.61 34576.34 27318.01 30032.94 29398.44 27023.68 28523.47 17561.80 17450.90 10792.79 446.01 270743.90 
308355.10	

149975.30 288726.07 414916.13 382452.13 480527.07 529171.93 540473.51 627516.39 421483.14 453723.38 302198.15 12931.51 4604094.71 
Over	All	total	 4766079.68	
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Conclusion:	Based on interpretation / analysis of mining plan it is seems that the existingRiver Bed Level value is fixed but the river bed level is dependent on gradient variationsdue to slope, and aspect, geological structure, elevation pattern, nature of rocks,hydrological settings and Land-Use Land-Cover. Thus, it is submitted that the volumecalculation is not fixed for the entire area of interest (AOI) due to the above- relevantfactors. The entire report is prepared as per the information (existing level of river bedand permissive level of riverbed) available in the mining plan provided by email dated17/05/2022. 
Disclaimer	Note: It is clarified that HARSAC shall not be responsible or liable in any manner before any court of law/authority/tribunal/forum in this regard to the submission of this report. It is further clarified that if any notice is issued or received to HARSAC in this regard, then only the concerned stake holder may be held responsible to respond to the same and not HARSAC because HARSAC is only technical facilitator to the Government Department. 

As per the Mining plan the existing River Bed Level value is 356.8 m and permissibleRiver Bed Level value is 353.8m subject to verify from mining department. Thecurrent deepest River Bed Level measured on one site is 342.30m through DGPSsurvey. Elevation difference is 11.497 meters beyond the permissive level. TotalMining Area is 45 hectares as per Mining Plan and mining activity occurred in 30.84hectares. 

Annexure-2

22
25

Receipt No. 4056863/2025/DISPATCHER (Computer No. 4056863)
Generated from eOffice by JOGENDER SINGH, Jogender(Assistant), ASSISTANT, MINES AND GEOLOGY DEPARTMENT HARYANA on 17/09/2025 11:12 AM

224 1024



Page 5 of 20 

Figure :3 Displaying the area between 356.8-to-355.8-meter contour interval 

ANNEXURE	1 Annexure-2
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Figure :4 Displaying the area between 355.8-to-354.8-meter contour interval 

ANNEXURE	2 Annexure-2
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Figure :5 Displaying the area between 354.8-to-353.8-meter contour interval 

ANNEXURE	3 Annexure-2
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Figure :6 Displaying the area between 353.8-to-352.8-meter contour interval 

ANNEXURE	4 Annexure-2
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Figure :7 Displaying the area between 352.8-to-351.8-meter contour interval 

ANNEXURE	5 Annexure-2
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Figure :8 Displaying the area between 351.8-to-350.8-meter contour interval 

ANNEXURE	6 Annexure-2
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Figure :9 Displaying the area between 350.8-to-349.8-meter contour interval 
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Figure :10 Displaying the area between 349.8-to-348.8-meter contour interval 
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Figure :11 Displaying the area between 348.8-to-347.8-meter contour interval 

ANNEXURE	9 Annexure-2
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Figure :12 Displaying the area between 347.8-to-346.8-meter contour interval 
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Page 15 of 20 

Figure :13 Displaying the area between 346.8-to-345.8-meter contour interval 
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Page 16 of 20 

Figure :14 Displaying the area between 345.8-to-344.8-meter contour interval 
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Page 17 of 20 

Figure :15 Displaying the area between 344.8-to-343.8-meter contour interval 
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Figure :16 Displaying the area between 343.8-to-342.8-meter contour interval 
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Page 19 of 20 

Figure :17 Displaying the area between 342.8-to-342.3-meter contour interval 

ANNEXURE	15 Annexure-2

37
40

Receipt No. 4056863/2025/DISPATCHER (Computer No. 4056863)
Generated from eOffice by JOGENDER SINGH, Jogender(Assistant), ASSISTANT, MINES AND GEOLOGY DEPARTMENT HARYANA on 17/09/2025 11:12 AM

2391039



Page 20 of 20 

Figure :18 Displaying the area between 356.8-to-342.3-meter contour interval --
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Dharmendra Singh <dsbaghel0184@gmail.com>

Requirement of necessary details regarding Rattewali mining site
 1 message

Contact Harsac <contact@harsac.org>
To: dmg.mines-hry@gov.in
Cc: hspcbms@gmail.com, sultan_harsac@yahoo.co.in, directorharsac@gmail.com, Dharmendra Singh
<dsbaghel0184@gmail.com>

Mon, Jan 27, 2025 at 4:19 PM

Respected Sir,
 
Hope this email finds you well.

Further, after the thorough review of the reports submitted by the M/S Tirupati Roadways (05.12.2022 reportand 2024 report), it is observed that the following points are required to be clarified regarding the surveymethodology and volume calculation:i. Pre-Mining survey done in March 2020 through the total station, a Leica TS-02. What was the status of theleased area river ground? Kindly provide the x-y-z value of the survey locations.

ii. Whether the survey is done along one side of the river or both? How is the cross-section survey completedat each interval with the help of ETS and DGPS during the survey in 2020 and 2024, respectively?
iii. Post-mining survey done in September 2022 through multi-copter/UAV, then what was the status of the

Kindly provide the x-y-z

leased area river ground? Kindly provide the x-y-z value of the survey location.

iv. It is not mentioned from where the reference point of (RL & ML) has been taken. 
v.Kindly providethe DGPSsurveydatainRinexformatandETSsurveydataincsvformat.

vi. What was the method of calculating the volume of extracted material in the pre-mining survey is notclear? Kindly provide details of the methodology used.vii. How were the tons converted to cubic meters? is not mentioned. Kindly provide the information for this. 

eeting with the Mining Department on 22.01.2025 and the With reference to the m
1. The Mining Plan-revised and original (pre-revised) scan copy are required.

2. The reference point (x-y-z value) of benchmarks for the 2020 survey & 2024 survey are required w.r.t the
reports submitted by M/s Tirupati Roadways.

3. The coordinate points (x-y-z value) of all benchmarks in Mining Plan-revised and original (pre-revised) a
required w.r.t the mining plans submitted by M/s Tirupati Roadways.

4. The details of methodology used for volume calculation by the Cut & Fill method during the 2020 survey
and 2022 are required w.r.t the reports submitted by M/s Tirupati Roadways along with the datasets.

5. It is mentioned in M/s Tirupati’s report that the reference point is taken from an undisturbed area during
DGPS Survey in 2022. Kindly provide the x-y-z value of the reference point in an undisturbed area.

6. What is the bulk density of sand that is to be used for the calculation of excavated material?

email dated 23.01.2025, itis stated that necessary details are required regarding the Rattewali mining site, as mentioned below:

valueof thereference point.

viii. Thecross section interval at 25m is used for volumecalculationthrough theDGPS Survey in 2024, but the
cross section interval at 50m was used forvolume calculationthroughETS Surveyin 2020 report submitted
by M/s Tirupati Roadways. Kindly provide the specific reason and reference for usage of 25 m and 50 m
cross
sections during 2024 and 2020, respectively.

2/17/25, 6:18 PM Gmail - Requirement of necessary details regarding Rattewali mining site

https://mail.google.com/mail/u/0/?ik=04783593e2&view=pt&search=all&permthid=thread-f:1822399247533730288&simpl=msg-f:1822399247533… 1/2
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Dr. Dharmendra SinghSenior ScientistHARSAC Node, Gurugram 

ix. What are the quality parameters followed during the fly of the drone (in post-monsoon 2022) andprocessing of raw data by the M/s Tirupati Roadways? Kindly provide information on the followingparameters:a. What is the flight altitude?b. What is the side and forward overlap of the Nadir camera?c. Which flight pattern is used for drone imaging?d. What is the grid cell size of ortho-images, DTM, and DSM?e. What is the horizontal accuracy of ortho-images?f. What is the vertical accuracy of DTM and DSM?g. Which reference is used for orthometric height calculation?h. Does the Drone imaging involved establishment of ground control points in the area of interest? If yes,what is the x-y-z value of GCP's?Moreover, it is also requested to provide the District	Survey	Report of Rattewali mining site before thegrant of mining lease in order to analyse the initial condition/status of the mining site before the miningactivities.Regards,

Gmail - Inspectionreport regarding M_s Tirupati Roadways Rattewali block distt Panchkula_.pdf
98K

2/17/25, 6:18 PM Gmail - Requirement of necessary details regarding Rattewali mining site
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Dharmendra Singh <dsbaghel0184@gmail.com>

Requirement of necessary details regarding Rattewali mining site
 1 message

Contact Harsac <contact@harsac.org>
To: dmg.mines-hry@gov.in
Cc: hspcbms@gmail.com, directorharsac@gmail.com, sultan_harsac@yahoo.co.in, Dharmendra Singh
<dsbaghel0184@gmail.com>, priti.harsac@gmail.com

Tue, Feb 4, 2025 at 1:12 PM

Gentle	Reminder

Respected Sir,
awaitedWith reference to the email dated 27.01.2025,  regarding the Rattewali mining site, as 

Further, after the thorough review of the reports submitted by the M/S Tirupati Roadways (05.12.2022report and 2024 report), it is observed that the following points are required to be clarified regarding thesurvey methodology and volume calculation:i. Pre-Mining survey done in March 2020 through the total station, a Leica TS-02. What was the status of theleased area river ground? Kindly provide the x-y-z value of the survey locations.

ii. Whether the survey is done along one side of the river or both? How is the cross-section surveycompleted at each interval with the help of ETS and DGPS during the survey in 2020 and 2024, respectively?
iii. Post-mining survey done in September 2022 through multi-copter/UAV, then what was the status of the

Kindly provide the x-y-z

leased area river ground? Kindly provide the x-y-z value of the survey location.

iv. It is not mentioned from where the reference point of (RL & ML) has been taken. 
v.Kindly providethe DGPSsurveydatainRinexformatandETSsurveydataincsvformat.

vi. What method was used for calculating the volume of extracted material in the pre-mining survey is notclear? Kindly provide details of the methodology used.vii. How were the tons converted to cubic meters? is not mentioned. Kindly provide the information for this. 

is stated that the necessary details/ data are still
 it mentionedbelow:

1. The MiningPlan-revisedand original (pre-revised) scan copyare required.

2. The reference point (x-y-z value) of benchmarks for the 2020 survey & 2024 survey are required w.r.t the
reports submitted by M/s Tirupati Roadways.

3. The coordinate points (x-y-z value) of all benchmarks in Mining Plan-revised and original (pre-revised) a
required w.r.t the mining plans submitted by M/s Tirupati Roadways.

4. The details of methodology used for volume calculation by the Cut & Fill method during the 2020 survey
and 2022 are required w.r.t the reports submitted by M/s Tirupati Roadways along with the datasets.

5. It is mentioned in M/s Tirupati’s report that the reference point is taken from an undisturbed area durin
DGPS Survey in 2022. Kindly provide the x-y-z value of the reference point in an undisturbed area.

6. What is the bulk density of sand that is to be used for the calculation of excavated material?

valueof thereference point.

viii. Thecross section interval at 25m is used for volumecalculationthrough theDGPS Survey in 2024, but the
cross section interval at 50m was used forvolume calculationthroughETS Surveyin 2020 report
submitted by M/s Tirupati Roadways. Kindly provide the specific reason and reference for usage of 25
m and 50 m cross sections during 2024 and 2020, respectively.

2/17/25, 6:15 PM Gmail - Requirement of necessary details regarding Rattewali mining site
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Dr. Dharmendra SinghSenior ScientistHARSAC Node, GurugramMobile: 70151-12625
 

ix. What are the quality parameters followed during the flight of the drone (in post-monsoon 2022) andprocessing of raw data by the M/s Tirupati Roadways? Kindly provide information on the followingparameters:a. What is the flight altitude?b. What is the side and forward overlap of the Nadir camera?c. Which flight pattern is used for drone imaging?d. What is the grid cell size of ortho-images, DTM, and DSM?e. What is the horizontal accuracy of ortho-images?f. What is the vertical accuracy of DTM and DSM?g. Which reference is used for orthometric height calculation?h. Does the Drone imaging involved establishment of ground control points in the area of interest? If yes,what is the x-y-z value of GCP's?Moreover, it is also requested to provide the District	Survey	Report of Rattewali mining site before the
grant of mining lease in order to analyse the initial condition/status of the mining site before the miningactivities.Thanks & Regards

Gmail - Inspectionreport regarding M_s Tirupati Roadways Rattewali block distt Panchkula_.pdf
98K

2/17/25, 6:15 PM Gmail - Requirement of necessary details regarding Rattewali mining site
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Online Meeting held on 27_feb_2025.pdf
149K

Online Meeting held on 27_feb_2025.pdf
149K

Dharmendra Singh <dsbaghel0184@gmail.com>

Fwd: Requirement of necessary details regarding Rattewali mining site
 18 messages

Director Harsac <directorharsac@gmail.com>
To: Dharmendra Singh <dsbaghel0184@gmail.com>, priti.harsac@gmail.com
Cc: "Dr. Sultan Singh" <sultan_harsac@yahoo.co.in>

Dharmendra Singh <dsbaghel0184@gmail.com>
To: Contact HARSAC <contact@harsac.org>
Cc: sultan harsac <sultan_harsac@yahoo.co.in>

Dharmendra Singh <dsbaghel0184@gmail.com>
To: Contact HARSAC <contact@harsac.org>
Cc: sultan harsac <sultan_harsac@yahoo.co.in>

--
Director
Haryana Space Applications Centre (HARSAC)
(Citizen Resources Information Department, Haryana)
CCS HAU Campus, Hisar 125004

with CC to 

<directorharsac@gmail.com>, <sultan_harsac@yahoo.co.in>, <ps.harsac.ggm@gmail.com>

with CC to 

<directorharsac@gmail.com>, <sultan_harsac@yahoo.co.in>, <ps.harsac.ggm@gmail.com>
 

---------- Forwarded message ---------
From: K. Makrand Pandurang <dmg.mines-hry@gov.in>
Date: Wed, Feb 19, 2025 at 11:46 AM
Subject: Requirement of necessary details regarding Rattewali mining site
To: directorharsac <directorharsac@gmail.com>, sultan harsac <sultan_harsac@yahoo.co.in>, ps ggm <ps.harsac.ggm@gmail.com>
Cc: priynkadhiman1999 <priynkadhiman1999@gmail.com>

Sat, Mar 1, 2025 at 5:43 PM

Sat, Mar 1, 2025 at 6:05 PM

Wed, Feb 19, 2025 at 12:05 PM

Please find the atttachment 

3.

4.

5.

3.

4.

5.

Dear Sir/madam,

Please find the attached MoM for online discussion held on 27 Feb 2025 on the subject in the trailing mail. 

Kindly ignore the earlier mail and attachment.

Please send the following mail to the concerned as suggested.

Dear Sir/madam,

Please find the attached MoM for online discussion held on 27 Feb 2025 on the subject in the trailing mail. 

Now it is requested with the
concerned miningofficers andEngineersassociated with thisissue tovisit HARSACNodeGurugram on 03-02-2025 at 2:30 PM
to discuss and deliberate the remaining queries for more clarity so that the consolidated report can be submitted.

 

Now it is requested with the
concerned miningofficers andEngineersassociated with thisissue tovisit HARSACNodeGurugram on 03-02-2025 at 2:30 PM
to discuss and deliberate the remaining queries for more clarity so that the consolidated report can be submitted.

 

This mail needs to be communicated to the following mail ID on an urgent basis.

1. dmg.mines-hry@gov.in
2. priynkadhiman1999@gmail.com

This mail needs to be communicated to the following mail ID on an urgent basis.

1. dmg.mines-hry@gov.in
2. priynkadhiman1999@gmail.com

madhvigupta34@yahoo.co.in

priti.harsac@gmail.com

madhvigupta34@yahoo.co.in

priti.harsac@gmail.com

[Quoted text hidden]

[Quoted text hidden]

8/12/25, 10:12 PM Gmail - Fwd: Requirement of necessary details regarding Rattewali mining site
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Online Meeting held on 27_feb_2025.pdf
149K

Online Meeting held on 27_feb_2025.pdf
149K

Dharmendra Singh <dsbaghel0184@gmail.com>
To: Contact HARSAC <contact@harsac.org>
Cc: sultan harsac <sultan_harsac@yahoo.co.in>

with CC to 

<directorharsac@gmail.com>, <sultan_harsac@yahoo.co.in>
 

with CC to 

<directorharsac@gmail.com>, <sultan_harsac@yahoo.co.in>, <ps.harsac.ggm@gmail.com>
 

Respected Sir/Madam,
With reference to trailing mail a visit of officials from ming department happened on 02-06-2025. The minutes of the meeting is provided below:
 
Sub: Minutes of Meeting held between HARSAC and Mining Department at HARSAC Node Office Gurugram on 02-06-2025

A meeting was held between the officials of HARSAC and Mining and Geology Department, Government of Haryana on 02-06-2025 at HARSAC Node
Gurugram.

Following points were discussed in the Meeting regarding Rettewali mining site:

Dharmendra Singh <dsbaghel0184@gmail.com>
To: madhvigupta34@yahoo.co.in, Priyanka Dhiman <priynkadhiman1999@gmail.com>, dmg.mines-hry@gov.in
Cc: sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC <contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Tue, Jun 3, 2025 at 7:20 PM

Dharmendra Singh <dsbaghel0184@gmail.com>
To: Contact HARSAC <contact@harsac.org>
Cc: sultan harsac <sultan_harsac@yahoo.co.in>

Tue, Mar 4, 2025 at 6:33 PM

Dear Sir/Madam,
Neither any officials from the Mining department had visited the HARSAC as requested in the trailing mail nor any reply on the trailing mail has been received. Kindly respond
properly so that further required action may be taken from HARSAC side.
Thus you are again requested to visit and respond properly so that necessary reports can be provided from the HARSAC side.

 

Dharmendra Singh <dsbaghel0184@gmail.com>
To: madhvigupta34@yahoo.co.in, Priyanka Dhiman <priynkadhiman1999@gmail.com>, dmg.mines-hry@gov.in
Cc: sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC <contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Tue, Mar 4, 2025 at 7:10 PM

Dear Sir/Madam,
Please refer to the trailing mail and mail done from contact@harsac.org dated 1 March 2025. Neither any officials from the Mining department had visited the HARSAC as
requested in the trailing mail nor any reply on the trailing mail has been received. Kindly respond properly so that further required action may be taken from HARSAC side.
Thus you are again requested to visit and respond properly so that necessary reports can be provided from the HARSAC side. See the attachment as well.

 

Sat, Mar 1, 2025 at 6:06 PM

Dharmendra Singh <dsbaghel0184@gmail.com>
To: madhvigupta34@yahoo.co.in, Priyanka Dhiman <priynkadhiman1999@gmail.com>, dmg.mines-hry@gov.in
Cc: sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC <contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Fri, Apr 11, 2025 at 6:39 PM

Respected Sir/madam,
Please provide information on queries raised and attached in the trailing mail and visit HARSAC at a suitable time so that further necessary action can be taken.
Thanks and Regards

 

3.

4.

5.

3.

4.

5.

Kindly ignore the earlier mails and attachments.

Please send the following mail to the concerned as suggested.

Dear Sir/madam,

Please find the attached MoM for online discussion held on 27 Feb 2025 on the subject in the trailing mail. 

Now it is requested with the
concerned miningofficers andEngineersassociated with thisissue tovisit HARSACNodeGurugram on 03-03-2025 at 2:30 PM
to discuss and deliberate the remaining queries for more clarity so that the consolidated report can be submitted.

 

This mail needs to be communicated to the following mail ID on an urgent basis.

1. dmg.mines-hry@gov.in
2. priynkadhiman1999@gmail.com

This mail needs to be communicated to the following mail ID on an urgent basis.

1. dmg.mines-hry@gov.in
2. priynkadhiman1999@gmail.com

madhvigupta34@yahoo.co.in

priti.harsac@gmail.com

madhvigupta34@yahoo.co.in

priti.harsac@gmail.com

[Quoted text hidden]

[Quoted text hidden]

[Quoted text hidden]

[Quoted text hidden]

1. The communications done so far are incomplete and not suitable to draw any conclusion on the Rattewali issue.

8/12/25, 10:12 PM Gmail - Fwd: Requirement of necessary details regarding Rattewali mining site
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2. The reference points provided are in meters however required in Degree decimals.

3. The revised mining plans should be used or pre-revised mining plans should be used is not clear.

4. The reference elevation values are not finalized and communicated with HARSAC as per the requirement.

5. As per approved guidelines the permissible depth is 1.33 m. However, it needs to be verified and finalized by Higher authorities.

6. The final decision on reference elevation points, mining plan, permissible limit of the mining, and material density needs to be taken by High
authorities preferable by ACS, Mining and geology Department, in presence of HARSAC and officials from mining department.

7.

8. 

Raw data of the initial survey done by the project proponent needs to be provided to the HARSAC at the earliest for accurate analysis.

Extent of analysis needs to be provided by the Mining and Geology Department, Government of Haryana.

These points need to be communicated with Higher authorities also for further actions.

 [Quoted text hidden]

[Quoted text hidden]

[Quoted text hidden]

Respected Sir/Madam,
With reference to our ongoing communication regarding the Rattewali issue, this is to reiterate that the required information is still awaited. Despite repeated follow-ups, the RAW
data of the reference survey has not been made available to HARSAC. The necessary decisions related to the matter are also pending, which are critical for the timely finalization
of the report.

We wish to place on record that the delay in submission of the report is solely due to the non-receipt of essential information and data from the concerned organization(s).
HARSAC, as the technical facilitator for the Government of Haryana, cannot proceed in the absence of these crucial inputs. Hence, HARSAC shall not be held responsible or
liable for any delays caused by this non-compliance.

Furthermore, it is important to clarify that HARSAC functions purely in a technical advisory capacity and is not accountable to any court, legal, or enforcement authority for
delays arising from lapses beyond its mandate.
In view of the above, it is once again requested to provide the pending information and reference data at the earliest to enable HARSAC to complete the report and fulfill its
responsibilities as per the assigned scope.
Submitted for your urgent attention and necessary action, please.

Respected Sir/Madam,
With reference to our ongoing communication regarding the Rattewali issue, this is to reiterate that the required information is still awaited. Despite repeated follow-ups, the RAW
data of the reference survey has not been made available to HARSAC. The necessary decisions related to the matter are also pending, which are critical for the timely finalization
of the report.

We wish to place on record that the delay in submission of the report is solely due to the non-receipt of essential information and data from the concerned organization(s).
HARSAC, as the technical facilitator for the Government of Haryana, cannot proceed in the absence of these crucial inputs. Hence, HARSAC shall not be held responsible or
liable for any delays caused by this non-compliance.

Furthermore, it is important to clarify that HARSAC functions purely in a technical advisory capacity and is not accountable to any court, legal, or enforcement authority for
delays arising from lapses beyond its mandate.
In view of the above, it is once again requested to provide the pending information and reference data at the earliest to enable HARSAC to complete the report and fulfill its
responsibilities as per the assigned scope.
If information shoughted are not provided, HARSAC has to close the issue on note that the assessment is not possible due to absence of essential information and will not be able
to submit any report.
Submitted for your urgent attention and necessary action, please.

Dharmendra Singh <dsbaghel0184@gmail.com>
To: madhvigupta34@yahoo.co.in, Priyanka Dhiman <priynkadhiman1999@gmail.com>, dmg.mines-hry@gov.in
Cc: sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC <contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Wed, Jun 11, 2025 at 8:08 PM

Dharmendra Singh <dsbaghel0184@gmail.com>
To: madhvigupta34@yahoo.co.in, Priyanka Dhiman <priynkadhiman1999@gmail.com>, dmg.mines-hry@gov.in
Cc: sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC <contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Fri, Jun 20, 2025 at 7:46 AM

Reminder,

Dharmendra Singh <dsbaghel0184@gmail.com>
To: madhvigupta34@yahoo.co.in, Priyanka Dhiman <priynkadhiman1999@gmail.com>, dmg.mines-hry@gov.in
Cc: sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC <contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Wed, Jul 23, 2025 at 2:50 PM

Final request on: Requiring Clarification from the Department of Mines & Geology (DMG) Regarding Rattewali Issue and regarding issues raised in trailing mail.
1. Incomplete Communication
The communications received so far from DMG are incomplete and not adequate to draw any definitive conclusions on the Rattewali matter.
2. Incorrect Reference Format
The reference points provided are in meters, whereas they are required in degree decimal format. Clarification is needed from DMG.
3. Uncertainty in Mining Plans
It is unclear whether the revised mining plans or the pre-revised plans are to be considered for analysis. DMG must provide clear direction.
4. Elevation Data Not Finalized
The reference elevation values have not been finalized or officially communicated to HARSAC as per the operational requirement.
5. Permissible Depth Confirmation Pending
Although the approved guideline indicates a permissible mining depth of 1.33 meters, it needs to be verified and confirmed by DMG.
6. Final Decision Pending on Key Parameters
DMG is required to take the final decision on the following:
• Reference elevation points
• Applicable mining plan
• Permissible mining depth
• Material density to be used in analysis
7. Raw Survey Data Not Shared
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K. Makrand Pandurang <dmg.mines-hry@gov.in>
To: Dharmendra Singh <dsbaghel0184@gmail.com>
Cc: madhvigupta34 <madhvigupta34@yahoo.co.in>, Priyanka Dhiman <priynkadhiman1999@gmail.com>, sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC
<contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Fri, Jul 25, 2025 at 1:12 PM

K. Makrand Pandurang <dmg.mines-hry@gov.in>
To: Dharmendra Singh <dsbaghel0184@gmail.com>
Cc: madhvigupta34 <madhvigupta34@yahoo.co.in>, Priyanka Dhiman <priynkadhiman1999@gmail.com>, sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC
<contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Fri, Jul 25, 2025 at 1:21 PM

K. Makrand Pandurang <dmg.mines-hry@gov.in>
To: Dharmendra Singh <dsbaghel0184@gmail.com>
Cc: Priyanka Dhiman <priynkadhiman1999@gmail.com>, sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC <contact@harsac.org>, Director Harsac
<directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Fri, Jul 25, 2025 at 4:00 PM

Dharmendra Singh <dsbaghel0184@gmail.com>
To: "K. Makrand Pandurang" <dmg.mines-hry@gov.in>
Cc: madhvigupta34 <madhvigupta34@yahoo.co.in>, Priyanka Dhiman <priynkadhiman1999@gmail.com>, sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC
<contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Fri, Jul 25, 2025 at 4:01 PM

Respected Sir/Madam,
There is no VC link attached. Kindly provide the same please so that we can join the meeting.

 

The raw data from the initial survey conducted by the project proponent has not yet been shared with HARSAC. This data is critical for accurate analysis and should be provided at
the earliest.
8. Scope of Analysis Not Defined
The extent and scope of analysis to be undertaken must be clearly communicated by the Department of Mines & Geology, Government of Haryana.

Dharmendra Singh <dsbaghel0184@gmail.com>
To: "K. Makrand Pandurang" <dmg.mines-hry@gov.in>
Cc: madhvigupta34 <madhvigupta34@yahoo.co.in>, Priyanka Dhiman <priynkadhiman1999@gmail.com>, sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC
<contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

Sat, Jul 26, 2025 at 6:58 PM

Respected Sir/Madam,
It is to be communicated that HARSAC has an online meeting with DGM on 25-07-2025 through online mode at 4 PM where it was suggested to join the online meeting again at 5
PM on the same date. However, the same could not happen probably due to paucity of time. HARSAC is willing to close the analysis after discussion with the DGM at the earliest.
For this, HARSAC needs some key information which was communicated many times (see trailing mail). The same is below again.

[Quoted text hidden]

[Quoted text hidden]

[Quoted text hidden]

[Quoted text hidden]

[Quoted text hidden]

Thank & regards,
Mines and Geology Department

R/Sir/Ma'am,
This is to inform you that a meeting through video conference (VC) has been scheduled under the Chairmanship of Worthy Director General, Mines
and Geology, Haryana on July 25, 2025 at 04:00 PM. This is for your information and further necessary action.
Thank & regards,
Mines and Geology Department
---- On Wed, 23 Jul 2025 14:50:33 +0530 

 Please see the link for the VC
https://meet.google.com/dbu-oszv-pqp

---- On Fri, 25 Jul 2025 13:12:17 +0530 

---- On Fri, 25 Jul 2025 13:21:58 +0530 

 wrote ---

 wrote ---

 wrote ---

Agenda of the meeting is regarding the submission of the final report of Tirupati Mines (Rattewali) based on modified mining plan.

K. Makrand Pandurang <dmg.mines-hry@gov.in>

K. Makrand Pandurang <dmg.mines-hry@gov.in>

Dharmendra Singh <dsbaghel0184@gmail.com>

Requirement of necessary details regarding Rattewali mining site raised through various mails dated
(Mar 1, 2025, Mar 4, 2025, Apr 11, 2025, Jun 3, 2025, Jun 11, 2025, Jun 20, 2025, Jul 23, 2025).

Queries
 

Remarks
 
Confirmation on reference elevation values, mining
plans, initial survey data etc. are missing

Roles/Responsibility
 
DGM and Tirupati both

1.Incomplete Communication
 Thecommunicationsreceived so far from DMG are

incomplete and not adequate to draw any definitive
conclusions on the Rattewali matter.
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2. Incorrect Reference Format
The reference points provided are in meters, whereas they
are required in degree decimal format. Clarification is
needed from DMG.
3. Uncertainty in Mining Plans

 

4. Elevation Data Not Finalized
 

8. Scope of Analysis Not Defined
 

5. Permissible Depth Confirmation Pending
 

6. Final Decision Pending on Key Parameters
 

Conclusions: Since the receipt of requirement HARSAC has done one online meeting (Priyanka, Deepak Hooda and team), one physical
meeting (Priyanka and Deepak Hooda) and communicated requirements 7 times through mail but did not get relevant information.
HARSAC can submit the report in five working days once the key information is confirmed and communicated in a physical meeting
also.

Although the approvedguidelineindicates a permissible
mining depth of 1.33 meters, it needs to be verified and
confirmed by DMG.

DMGisrequiredto take thefinaldecisiononthefollowing:
• Reference elevation points
• Applicable mining plan
• Permissible mining depth

• Material density to be used in analysis
7. Raw Survey Data Not Shared
The raw data from the initial survey conducted by the
project proponent has not yet been shared with HARSAC.
This data is critical for accurate analysis and should be
provided at the earliest.

Thereferenceelevation valueshave not been finalized or
officially communicated to HARSAC as per the operational
requirement.

Itisunclear whether the revisedmining plans or the pre-
revised plans are to be considered for analysis. DMG must
provide clear direction.

 
No reply was received yet

 
Confirmation is not received.

 
Reference zone provided is wrong. The degree
decimals of reference points are not provided.

 
It is not confirmed that the elevation values
mentioned in the revised mining plan are to be used
as reference values

 
Theextentandscope of analysistobe undertaken must beWhat exactly/additionally is needed to be discussed.
clearly communicated by the Department of Mines &
Geology, Government of Haryana.

 
DGM

 
DGM

 
DGM

 
Tirupati

 
DGM and Tirupati both

Confirmation is not received. Confirmation is not received. Confirmation is not
received.

Confirmation is not received.
 
In case of non-availability, confirmation from the DGMDGM and Tirupati both
is not provided on key points.

DGM DGM DGM and
Tirupati both

DGM

Dharmendra Singh <dsbaghel0184@gmail.com>
To: stategeologist2019@gmail.com

Respected sir,
Please see the mail.

 

Submitted for information and supply of information please,
 

Tue, Aug 5, 2025 at 6:40 PM

Dharmendra Singh <dsbaghel0184@gmail.com>
To: "K. Makrand Pandurang" <dmg.mines-hry@gov.in>
Cc: madhvigupta34 <madhvigupta34@yahoo.co.in>, Priyanka Dhiman <priynkadhiman1999@gmail.com>, sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC
<contact@harsac.org>, Director Harsac <directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>, stategeologist2019@gmail.com

Tue, Aug 12, 2025 at 3:34 PM

Respected Sir/Madam,
This in continuation to the trailing mail regarding providing the necessary details to HARSAC on Rattewali mining site. It is to inform you that the HARSAC has requested correct
information from the department several times through mails (Mar 1, 2025, Mar 4, 2025, Apr 11, 2025, Jun 3, 2025, J
Jun 20, 2025, Jul 23, 2025, and 26 Jul). You are again requested to provide the necessary correct details within Hal
matter is not so serious and we will submit the report based on available data with HARSAC.
Kindly consider this as final request.
Regards,
Dr. Dharmendra Singh
Sr. Scientist, HARSAC

 

[Quoted text hidden]

[Quoted text hidden]

[Quoted text hidden]
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Dharmendra Singh <dsbaghel0184@gmail.com>

Fwd: Requirement of necessary details regarding Rattewali mining site

Respected Sir/Madam,
With reference to trailing mail a visit of officials from ming department happened on 02-06-2025. The minutes of the
meeting is provided below:
 
Sub: Minutes of Meeting held between HARSAC and Mining Department at HARSAC Node Office
Gurugram on 02-06-2025

A meeting was held between the officials of HARSAC and Mining and Geology Department, Governm
Haryana on 02-06-2025 at HARSAC Node Gurugram.

Following points were discussed in the Meeting regarding Rettewali mining site:

Dharmendra Singh <dsbaghel0184@gmail.com> Tue, Jun 3, 2025 at 7:20 PM
To: madhvigupta34@yahoo.co.in, Priyanka Dhiman <priynkadhiman1999@gmail.com>, dmg.mines-hry@gov.in
Cc: sultan harsac <sultan_harsac@yahoo.co.in>, Contact HARSAC <contact@harsac.org>, Director Harsac
<directorharsac@gmail.com>, Priti Attri <priti.harsac@gmail.com>

1. The communications done so far are incomplete and not suitable to draw any conclusion on th
Rattewali issue.

2. The reference points provided are in meters however required in Degree decimals.

3. The revised mining plans should be used or pre-revised mining plans should be used is not clear
4. The reference elevation values are not finalized and communicated with HARSAC as per the
requirement.

5. As per approved guidelines the permissible depth is 1.33 m. However, it needs to be verified an
finalized by Higher authorities.

6. The final decision on reference elevation points, mining plan, permissible limit of the mining, a
material density needs to be taken by Higher authorities preferable by ACS, Mining and geolo
Department, in presence of HARSAC and officials from mining department.

7. Raw data of the initial survey done by the project proponent needs to be provided to the
HARSAC at the earliest for accurate analysis.

8. Extent of analysis needs to be provided by the Mining and Geology Department, Government
Haryana.

These points need to be communicated with Higher authorities also for further actions.

[Quoted text hidden]

8/13/25, 7:49 PM Gmail - Fwd: Requirement of necessary details regarding Rattewali mining site

https://mail.google.com/mail/u/0/?ik=04783593e2&view=pt&search=all&permmsgid=msg-a:r8186198700211683014&simpl=msg-a:r818619870021168… 1/1

Annexure-6

56
59

Receipt No. 4056863/2025/DISPATCHER (Computer No. 4056863)
Generated from eOffice by JOGENDER SINGH, Jogender(Assistant), ASSISTANT, MINES AND GEOLOGY DEPARTMENT HARYANA on 17/09/2025 11:12 AM

258 1058



Pre-revised/old mining plan 
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Annexure-8Modified/Revised Mining layout Plan
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Annexure-9 

 

 
 

 

Specification of Satellite Data (2D) used in Land use creation of Lease area 

 

Technical specifications for High resolution satellite imagery 
 
 

 

S.No. Parameter Description 

1. Name of shapefile Satpalda_band 

2. Size of the shapefile in Sq.Kms 

(in case of multiple shapefiles, 

please mention the size separately 

for each shapefile) 

11515470 Sq.Kms 

3. Product Type  Ortho Ready 50cm or better resolution archive Stereo Imagery (OR2A 

Stereo) 

4. Resolution Imagery should be collected using satellite sensors with better than 

50cm GSD at nadir 

5. Bands PANCHROMATIC or 4 Band (R,G,B, NIR) 

6. Fresh Tasking / Archive data Archive data  

7. Period of interest   2019 

8. Cloud% acceptable ≤ 10% 

9. Off Nadir Angle (ONA) acceptable 0-35 Deg  

10. Delivery Media  Hard Disk                                     

11. Datum / Projection UTM, WGS-84 

12. Resampling Kernel Cubic Convolution / Pansharpened or equivalent 

Date 

Satellite 

Name 

Data 

Type Sensor 

Spatial 

Resolution Band Purpose of Use 

21-11-2017 PlanetScope Raster Optical 3 Meter 4 Creating LandUse map 

23-10-2018 PlanetScope Raster Optical 3 Meter 4 Creating LandUse map 

25-11-2019 PlanetScope Raster Optical 3 Meter 4 Creating LandUse map 

07-10-2020 PlanetScope Raster Optical 3 Meter 4 Creating LandUse map 

19-10-2021 PlanetScope Raster Optical 3 Meter 4 Creating LandUse map 

14-10-2022 PlanetScope Raster Optical 3 Meter 8 Creating LandUse map 

25-10-2023 PlanetScope Raster Optical 3 Meter 8 Creating LandUse map 

24-10-2024 PlanetScope Raster Optical 3 Meter 8 Creating LandUse map 
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13. Format GeoTiff 

14. Bit Depth 16 bit 

15. Tiling default 

16. License Internal Use 

17. Segment Commercial  

18. End application  Test 

19. Any other additional/Specific 

requirements 

1. Complete coverage details for archive data (50 cm or higher resolution) 

shall be shared by the distributor on the letterhead for the department to 

evaluate. 

2. Compliance with the technical specifications needs to be given on OEM 

letterhead (Not reseller /Distributor). 

3. Authorization letter with Tender reference number, addressed to the 

department, to the IN-SPACe empanelled bidder should be provided by 

OEM (Not a reseller/distributor). 
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<COLLECTIONSTART>2023-05-07T08:34:16.497112Z</COLLECTIONSTART>
<COLLECTIONSTOP>2023-05-07T08:35:14.008560Z</COLLECTIONSTOP>
<COUNTRYCODE/>
<NUMBEROFLOOKS>1</NUMBEROFLOOKS>
<CLOUDCOVER>0.000</CLOUDCOVER>

8/15/25, 4:54 PM 050282980050_01_README.XML

file://172.16.2.60/i/Ved_Prakash/RATTEWALI_ALL_DATA_23072024/Rattewali_23_05_2023/Images_23may_23/050282980050_01/0502829800… 1/2
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<NWLAT>30.70184400</NWLAT>
<NWLONG>76.94844900</NWLONG>
<SELAT>30.59946800</SELAT>
<SELONG>77.04234300</SELONG>

</README>
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	Specification	of	Satellite	Data	(2D)	used	in	Land	use	creation	of	Lease	area	

Technical specifications for High resolution satellite imagery 

 
S.No. 

1. 

2. 

Parameter 

Name of shapefile 

Size of the shapefile in Sq.Kms 
(in case of multiple shapefiles, 
please mention the size separately 
for each shapefile) 
Product Type 3. 

4.

5. 

Resolution 

Bands 

6. Fresh Tasking / Archive data 
7. Period of interest 

8. Cloud% acceptable 

9. Off Nadir Angle (ONA) acceptable 

10.Delivery Media 

11.Datum / Projection 

12.Resampling Kernel

13.Format 

Satpalda_band 

11515470 Sq.Kms 

Description 

 Ortho Ready 50cm or better resolution archive Stereo Imagery (OR2A
Stereo) 
Imagery should be collected using satellite sensors with better than 
50cm GSD at nadir 
PANCHROMATIC or 4 Band (R,G,B, NIR) 
Archive data
2019 

≤ 10% 

0-35 Deg 

Hard Disk 

UTM, WGS-84 

Cubic Convolution / Pansharpened or equivalent

GeoTiff 

Date	 21-11-2017 23-10-2018 25-11-2019 07-10-2020 19-10-2021 14-10-2022 25-10-2023 24-10-2024 

Satellite

NamePlanetScopePlanetScopePlanetScopePlanetScopePlanetScopePlanetScopePlanetScopePlanetScope 

Data

TypeRasterRasterRasterRasterRasterRasterRasterRaster 

SensorOpticalOpticalOpticalOpticalOpticalOpticalOpticalOptical 

Spatial

Resolution3 Meter 3Meter 3Meter 3Meter 3Meter 3Meter 3Meter 3Meter 

Band4 4 44 4 88 8 
Purpose	 of	 UseCreating LandUse mapCreating LandUse mapCreating LandUse mapCreating LandUse mapCreating LandUse mapCreating LandUse mapCreating LandUse mapCreating LandUse map 
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14.Bit Depth
15.Tiling 

16.License 

17.Segment
18.End application 

19.Any other additional/Specific 
requirements 

16 bit
default 

Internal Use 

Commercial 
Test 

1. Complete coverage details for archive data (50 cm or higher resolution) 
shall be shared by the distributor on the letterhead for the department to
evaluate. 
2. Compliance with the technical specifications needs to be given on OEM
letterhead (Not reseller /Distributor). 
3. Authorization letter with Tender reference number, addressed to the 
department, to the IN-SPACe empanelled bidder should be provided by 
OEM (Not a reseller/distributor). 
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This XML file does not appear to have any style information associated with it. The document tree is sho
below.

<README>
<VERSION>29.6</VERSION>
<COPYRIGHT>COPYRIGHT 2025 Maxar Technologies. Use, duplication, distribution or disclosure by
the user is subject to the restrictions set forth in the applicable license.</COPYRIGHT>
<MEDIACREATIONDATE>2025-01-17T14:48:07.480943Z</MEDIACREATIONDATE>
<ORDERNO>050282980050_01</ORDERNO>
<FILELIST>
<FILE>050282980050_01_LAYOUT.JPG</FILE> <FILE>050282980050_01_P001_PAN/23MAY07083423-
P2AS-050282980050_01_P001-BROWSE.JPG</FILE> <FILE>050282980050_01_P001_PAN/23MAY07083423-
P2AS-050282980050_01_P001.IMD</FILE> <FILE>050282980050_01_P001_PAN/23MAY07083423-P2AS-
050282980050_01_P001.RPB</FILE> <FILE>050282980050_01_P001_PAN/23MAY07083423-P2AS-
050282980050_01_P001.TIL</FILE> <FILE>050282980050_01_P001_PAN/23MAY07083423-P2AS-
050282980050_01_P001.XML</FILE> <FILE>050282980050_01_P001_PAN/23MAY07083423-P2AS-
050282980050_01_P001_README.TXT</FILE> <FILE>050282980050_01_P001_PAN/23MAY07083423-
P2AS_R1C1-050282980050_01_P001.TIF</FILE> <FILE>050282980050_01_P001_PAN/23MAY07083423-
P2AS_R1C2-050282980050_01_P001.TIF</FILE> <FILE>050282980050_01_P001_PAN/23MAY07083423-
P2AS_R2C1-050282980050_01_P001.TIF</FILE> <FILE>050282980050_01_P001_PAN/23MAY07083423-
P2AS_R2C2-050282980050_01_P001.TIF</FILE>
<FILE>050282980050_01_P001_PAN/LICENSE.TXT</FILE>
<FILE>050282980050_01_P002_PAN/23MAY07083512-P2AS-050282980050_01_P002-BROWSE.JPG</FILE>
<FILE>050282980050_01_P002_PAN/23MAY07083512-P2AS-050282980050_01_P002.IMD</FILE>
<FILE>050282980050_01_P002_PAN/23MAY07083512-P2AS-050282980050_01_P002.RPB</FILE>
<FILE>050282980050_01_P002_PAN/23MAY07083512-P2AS-050282980050_01_P002.TIL</FILE>
<FILE>050282980050_01_P002_PAN/23MAY07083512-P2AS-050282980050_01_P002.XML</FILE>
<FILE>050282980050_01_P002_PAN/23MAY07083512-P2AS-050282980050_01_P002_README.TXT</FILE>
<FILE>050282980050_01_P002_PAN/23MAY07083512-P2AS_R1C1-050282980050_01_P002.TIF</FILE>
<FILE>050282980050_01_P002_PAN/23MAY07083512-P2AS_R1C2-050282980050_01_P002.TIF</FILE>
<FILE>050282980050_01_P002_PAN/23MAY07083512-P2AS_R2C1-050282980050_01_P002.TIF</FILE>
<FILE>050282980050_01_P002_PAN/23MAY07083512-P2AS_R2C2-050282980050_01_P002.TIF</FILE>
<FILE>050282980050_01_P002_PAN/LICENSE.TXT</FILE> <FILE>050282980050_01_README.TXT</FILE>
<FILE>050282980050_01_README.XML</FILE>
<FILE>GIS_FILES/050282980050_01_ORDER_SHAPE.dbf</FILE>
<FILE>GIS_FILES/050282980050_01_ORDER_SHAPE.prj</FILE>
<FILE>GIS_FILES/050282980050_01_ORDER_SHAPE.shp</FILE>
<FILE>GIS_FILES/050282980050_01_ORDER_SHAPE.shx</FILE>
<FILE>GIS_FILES/050282980050_01_PRODUCT_SHAPE.dbf</FILE>
<FILE>GIS_FILES/050282980050_01_PRODUCT_SHAPE.prj</FILE>
<FILE>GIS_FILES/050282980050_01_PRODUCT_SHAPE.shp</FILE>
<FILE>GIS_FILES/050282980050_01_PRODUCT_SHAPE.shx</FILE>
<FILE>GIS_FILES/050282980050_01_STRIP_SHAPE.dbf</FILE>
<FILE>GIS_FILES/050282980050_01_STRIP_SHAPE.prj</FILE>
<FILE>GIS_FILES/050282980050_01_STRIP_SHAPE.shp</FILE>
<FILE>GIS_FILES/050282980050_01_STRIP_SHAPE.shx</FILE>
<FILE>GIS_FILES/050282980050_01_TILE_SHAPE.dbf</FILE>
<FILE>GIS_FILES/050282980050_01_TILE_SHAPE.prj</FILE>
<FILE>GIS_FILES/050282980050_01_TILE_SHAPE.shp</FILE>
<FILE>GIS_FILES/050282980050_01_TILE_SHAPE.shx</FILE> <FILE>GIS_FILES/23MAY07083423-P2AS-
050282980050_01_P001_PIXEL_SHAPE.dbf</FILE> <FILE>GIS_FILES/23MAY07083423-P2AS-
050282980050_01_P001_PIXEL_SHAPE.prj</FILE> <FILE>GIS_FILES/23MAY07083423-P2AS-
050282980050_01_P001_PIXEL_SHAPE.shp</FILE> <FILE>GIS_FILES/23MAY07083423-P2AS-
050282980050_01_P001_PIXEL_SHAPE.shx</FILE> <FILE>GIS_FILES/23MAY07083512-P2AS-
050282980050_01_P002_PIXEL_SHAPE.dbf</FILE> <FILE>GIS_FILES/23MAY07083512-P2AS-
050282980050_01_P002_PIXEL_SHAPE.prj</FILE> <FILE>GIS_FILES/23MAY07083512-P2AS-
050282980050_01_P002_PIXEL_SHAPE.shp</FILE> <FILE>GIS_FILES/23MAY07083512-P2AS-
050282980050_01_P002_PIXEL_SHAPE.shx</FILE>

</FILELIST>
<AREADESCRIPTION>Panchkula_AOI</AREADESCRIPTION>
<DGORDERNO>050282980</DGORDERNO>
<DGORDERITEMNO>050282980050</DGORDERITEMNO>
<COLLECTIONSTART>2023-05-07T08:34:16.497112Z</COLLECTIONSTART>
<COLLECTIONSTOP>2023-05-07T08:35:14.008560Z</COLLECTIONSTOP>
<COUNTRYCODE/>
<NUMBEROFLOOKS>1</NUMBEROFLOOKS>
<CLOUDCOVER>0.000</CLOUDCOVER>

8/15/25, 4:54 PM 050282980050_01_README.XML

file://172.16.2.60/i/Ved_Prakash/RATTEWALI_ALL_DATA_23072024/Rattewali_23_05_2023/Images_23may_23/050282980050_01/0502829800… 1/2
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<NWLAT>30.70184400</NWLAT>
<NWLONG>76.94844900</NWLONG>
<SELAT>30.59946800</SELAT>
<SELONG>77.04234300</SELONG>

</README>

8/15/25, 4:54 PM 050282980050_01_README.XML

file://172.16.2.60/i/Ved_Prakash/RATTEWALI_ALL_DATA_23072024/Rattewali_23_05_2023/Images_23may_23/050282980050_01/0502829800… 2/2
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1

Land	use	Analysis	(2017-2024)	For the purpose of creating land use maps, PlanetScope satellite imagery was utilizedover a period of time from 2017 to 2024. A total of eight datasets were acquired duringpost monsoon season (Table xx). All data were raster format and captured using
optical	 sensors with a spatial resolution of 3	 meters, ensuring detailed surfacefeature representation. From 2017 to 2021, 4	Bands was primarily acquired and from2022 to 2024 8	Bands are acquired. Detailed specification of datasets is provided attable S1. 
Table	S1:	Specification	of	Satellite	Data	(2D)	used	in	Land	use	creation	of	Lease	area 

Land use mapping for the Rattewali region was conducted using Planet imagery spanning theyears 2017 to 2024. The classified land use categories include Agriculture, River	 (main
course), River	Bed, Shrub	Area, and Water	(Figure F1-F9). The classes spatially river (maincourse), river bed, and shrubs fallen inside the lease area are the potential sites of mining andexpected to be change in due course of time over a site where mining is being practised.Simultaneously increased in water during post monsoon also depicts the mining area over thelease site. Details of area under the land use category is provided in Table S2. The temporalanalysis of these categories indicates significant changes over the years, particularly in the
River	Bed and Shrub	Area, influenced largely by anthropogenic activities like mining (TableS2). The analysis shows that from 2017 to 2020 river (main course) are almost same while itdecreased afterward and reached up to 0. The decrease in area of river (main course) during2021 to 2024 are probably due to mining activities. The shrubs area after 2020 has beendecreased and reached up to 10.7 ha in 2024 as compare to 24.9 ha in 2017 (virgin leasedarea). In the similar pattern river bed has increased up to 34.3 ha in the year 2024 as compareto 11.3 ha in the year 2017. Changes in both shrub area and river bed again indicates themining activities over the lease site (Table S2). 

Date	 21-11-2017 23-10-2018 25-11-2019 07-10-2020 19-10-2021 14-10-2022 25-10-2023 24-10-2024 

Satellite

NamePlanetScopePlanetScopePlanetScopePlanetScopePlanetScopePlanetScopePlanetScopePlanetScope 

Data

TypeRasterRasterRasterRasterRasterRasterRasterRaster 

SensorOpticalOpticalOpticalOpticalOpticalOpticalOpticalOptical 

Spatial

Resolution3 Meter 3Meter 3Meter 3Meter 3Meter 3Meter 3Meter 3Meter 

Band4 4 44 4 88 8 
Purpose	 of	 UseCreating LandUse mapCreating LandUse mapCreating LandUse mapCreating LandUse mapCreating LandUse mapCreating LandUse mapCreating LandUse mapCreating LandUse map 

Annexure-12

90
93

Receipt No. 4056863/2025/DISPATCHER (Computer No. 4056863)
Generated from eOffice by JOGENDER SINGH, Jogender(Assistant), ASSISTANT, MINES AND GEOLOGY DEPARTMENT HARYANA on 17/09/2025 11:12 AM

292 1092



2

Table	S2:	Land	Use	Statistics	(in	ha)	during	2017	to	2024:	

Year20172018201920202021202220232024 

River

(main

course)6.8 6.36.2 7.30.0 0.00.0 0.0 

Shrub	 Area24.9 25.725.9 31.815.9 13.2 9.610.7 

River	 Bed11.3 11.610.3 2.425.6 31.835.4 34.3 

Water0.1 0.10.1 3.53.5 0.00.0 0.0 

Agriculture1.9 1.3 2.60.0 0.0 0.00.0 0.0 
Total45.045.045.045.045.045.045.045.0 
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Figure F1: Showing the land use features 
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Figure F2: Land Use Mapping of Rattewali Site Using Planet image of 2017 
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Figure F3: Land Use Mapping of Rattewali Site Using Planet image of 2018
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Figure F4: Land Use Mapping of Rattewali Site Using Planet image of 2019
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Figure F5: Land Use Mapping of Rattewali Site Using Planet image of 2020
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Figure F6: Land Use Mapping of Rattewali Site Using Planet image of 2021
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Figure F7: Land Use Mapping of Rattewali Site Using Planet image of 2022
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Figure F8: Land Use Mapping of Rattewali Site Using Planet image of 2023
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Figure F9: Land Use Mapping of Rattewali Site Using Planet image of 2024 

Annexure-12

100
103

Receipt No. 4056863/2025/DISPATCHER (Computer No. 4056863)
Generated from eOffice by JOGENDER SINGH, Jogender(Assistant), ASSISTANT, MINES AND GEOLOGY DEPARTMENT HARYANA on 17/09/2025 11:12 AM

302 1102



Figure F10 : DSM 2019 indicating Elevation Variation of Surface 
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Figure F11 : DTM 2019 indicating Elevation Variation of Terrain 
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Figure F12: DSM 2023 indicating Elevation Variation of Surface 
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Figure F13 :DSM 2023 indicating Elevation Variation of Terrain 
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Figure F14: DTM 2019 indicating Elevation Variation of Terrain Within Mining Boundary
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Figure F15: DTM 2023 indicating Elevation Variation of Terrain Within Mining Boundary 
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Figure F16: Comparison between DTM of 2019 & 2023 indicating Elevation Variation of Terrain Within Mining
Boundary 
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Figure F17 : Showing Cut of DTM of 2019 & 2023 Within Mining Boundary 
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Figure F18 : Showing Fill of DTM of 2019 & 2023 Within  Mining Boundary 
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Figure F19: Showing Cut & Fill of DTM of 2019 & 2023 Within Mining Boundary 
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Figure F20 : Showing Cut & Fill Patches of DTM of 2019 & 2023 
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Figure F21 : DTM 2024 Drone Image indicating Elevation Variation of Terrain 
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Figure F22 : Comparison between DTM of 2019 & 2024 indicating Elevation Variation of Terrain
Within Mining Boundary 
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Figure F23 : Showing Cut of DTM of 2019 & 2024 Within  Mining Boundary 
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Figure F24 : Showing Fill of DTM of 2019 & 2024 Within Mining Boundary 
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Figure F26 : Showing Cut & Fill Patches of DTM of 2019 & 2024 
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Figure F25 : Showing Cut & Fill of DTM of 2019 & 2023 Within  Mining
Boundar 
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2021 Annexure-12
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2024 Annexure-12
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Exceeding

Lease Boundary

 Boundary Pillars

N 
Active Mining 

Fig 1: May 2022

Monitoring Points: 

• 

• 

• Green-labelled points (bp1, bp2, bp3, etc.) are Boundary
Pillars along the riverbed and mining area. 

The brightwhite and pale blue regions represent active
excavationareas with minimal.
The miningfootprint is outlined in green, showing its extent. 
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Exceeding

Lease Boundary

 Boundary Pillars

N 
Mining Area (White/Pale Blue Region) 

Fig2: November 2022

•

•

• 

The mining site is outlined in green, showing its current
extent.

The light blue to white regions represents exposed soil,
gravel, or sand, indicative of ongoing excavation. 

The mining footprint appears to have changed compared to 

previous images. 
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 Boundary Pillars

Exceeding

Lease Boundary

N 
Mining Area (Light Blue/White Region) 

Fig 3: May 2023
• 

• 

• 

The large light blue to white area within the
blue boundary represents the exposed
mining site. 

This coloration indicates barren land, sand,

or 

gravel, suggesting active excavation. 

There are some darker blue patches, possibly 

water-filled excavation pits or sedimentation 

ponds. 
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N 
Mining Area (Light Gray & White Region): 

Fig 4: May 2023 

The central portion of the image shows an extensive
mining zone marked by the blue boundary. 

The light-coloured surface suggests exposed soil,

sand, or 

gravel, indicating active or abandoned extraction. 

Several scattered structures and equipment’s (trucks)

are 

visible within the mining zone, likely related to mining 

operations as observed during the visit of mining

officials on 

June 2023. 

•

•

•

Exceeding

Lease Boundary

 Boundary Pillars
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 Boundary Pillars

Exceeding

Lease Boundary

N 
Mining Area (White & Light Gray Region Region): 

Fig 5: November2023
 

•

•

The central region, appearing in white and light Gray,

represents an active or abandoned mining site, likely
involving sand, gravel, or other mineral extraction.

The blue outline marks the boundary of the disturbed 

mining zone, indicating possible monitoring or 

regulatory demarcation. 
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 Boundary Pillars 

Lease Boundary 

 

Fig 6: May 2024
Drone Image 

• 

Exceeding 

N 
MiningActivity:

Thecentral portion of the image shows an open-pit or
riverbed mining area with exposed soil, sand, and gravel
deposits. 

The outlined yellow boundary appears to mark the filled 

areas during 2024 (after post monsoon) which was active or 

previously mined region during May 2023. 

Several small water pools or sedimentation ponds are visible
within the mining zone, likely formed due to excavation. 

•

•
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Lease Boundary 

Mining Activity up
to 2024 

River Bed (virgin i.e. as
on 2017) 

Mining	Activity	over	Rattewali	site	since	2020	to	2024	 Annexure-12
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